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 आ.  Rajveer  Singh]  implementing the  Kayamiaslam  Super  Ther-

 diesel  in  the  fund,  besides  petrol,  and  the
 contribution to  the  fund  was  also  raised  to  5
 per  cent.  Uttar  Pradesh  was  supposed to
 receive  Rs.  31.09  crores  each  year  out  of
 the  Central  Road  Fund  as  per  this  decision,
 but  just  received Rs.  1.60  crores  Rs.  3.15
 crores  and  Rs.  2.50  crore  out  of  the  fund
 during the  year  from  1988-89  to  1990-91
 respectively.  In  1991-92  and  1992-93  the
 State  did  not  receive  any  assistance  out  of
 the  Tund  but  is  striving  hard  to  maintain  the
 roads  out  of  its  limited  resources.  ॥  the
 entire  amount,  due  to  the  State  out  of  the
 fund,  is  released  to  the  State  Govemment  is
 lumpsum  then  हि  would  facilitate  the  con-
 struction of  certain  roads  and  wii!  also  help
 in  meeting  the  long  pending  demands  of  the

 people  of  the  State.
 1,  therefore,  urge  the  centre  to  immedi-

 ately  accord  approval  to  the  proposed  road and  bridge  construction  projects  in  Uttar
 Pradesh  and  also  release  funds  for  their
 early  completion.

 (vi)  Need  for  Centralaid aid  to  H.E.C.
 Dhurva,  Ranchi,  Bihar

 SHRI  RAM  TAHAL  CHOUDHARY
 (Ranchi):  Mr.  Deputy  Speaker,  Sir, to  im-
 prove  the  financial  base  of  H.E.C.  Dhurva,
 Ranchi,  Bihar,  the  Goverment had  prom-
 ised  to  provide  Ris.  65  crore  but  the  amenmnt
 is  yet  to  be  released  as  a  result  of  which  this
 undertaking has  not  been  able  to  make  use
 of  tts  full  capacity.  Machines  being  imported

 indigenously

 Therefore,  |  urge  the  centre  to  immedi-
 ately  provide  economic  assistance  to  H.E.C.
 Dhurva,  Ranchi,  Bihar,  so  that  the  undertak-
 ing  can  make  full  use  of  its  installed  capacity.

 (vii)  Need  for  early  implementation
 -  Super  Thermal

 Power  Project,  Kerala

 [Engfish]

 SHRi  THAYIL  JOHN  ANJALOSE
 (Alleppey):  This  is  to  invite  the  attention  of
 the  Government  to  the  inordinate  delay  in

 mai  Power  Project  in  Kerala.  Despite  the
 Clearances  including  the  environment and
 PIB,  the  Govemment has  so  far  not  decided
 about  the  finance  of  the  project.  The  Project
 was  to  be  implemented with  the  assistance
 of  the  erstwhile  Soviet  Union  and  has  come
 to  a  stand  still  after  its  break  up.

 The  Government earlier  had  given  an
 assurance  to  complete  the  Project  with  the
 aid  of  Japan.  Even  after  a  categorical  assur-
 ance  from  the  then  Minister  of  Power,  it  is
 leamt  that  no  further  steps  have  been  taken
 by  the  Government and  the  Project  remains
 as  before.

 l  request  the  Government to  take  steps
 to  mobilise  funds  from  abroad  aso  that  the
 Project  is  implemented by  the  NTPC  without
 any  further  delay.  In  case  there  is  difficulty
 in  getting  aid,  |  request  the  Government to
 take  steps  for  implementation of  the  project
 by  NTPC  itself  by  some  imemal  resource

 MR.  DEPUTY-SPEAKER: We  now  take
 up  the  Motion  of  Thanks  on  the  President's
 Address.  The  time  allotted  for  this  item  is  12
 hours.  Each  political  party  is  allotted  time
 according  to  its  strength  in  the  House.  This
 is  for  your  information.

 SHRI  NIRMAL  KANT]  CHATTERJEE
 (Dumdum):  The  amendments  which  stand
 in  our  name, do  we  move  them  now, ०  later?

 SHRI  DIGVWAYA  SINGH  (Rajgarh):
 After  the  motion  has  been  moved.

 MR.  DEPUTY-SPEAKER:  Now,  Shri
 Digvijaya  Singh.

 SHRI  DIGVWAYA  SINGH  (Rajgarh):
 Mr.  Deputy  Speaker,  Sir,  |  beg  to  move:-
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 That  an  Address  be  presented  to  the
 President  in  the  following  terms:-

 *  That  the  Members  of  Lok  Sabha
 assembiedin this  Session are  deeply
 grateful  to  the  President  for  the
 Address  which  he  has  been  pleased
 to  deliver  to  both  Houses  of  Parlia-
 ment  assembled  together  on  the
 22nd  February,  1993.”

 [Translation]

 Mr.  Deputy  Speaker,  Sir,  |  wouid  like  to
 start  my  speech  on  the  ‘Motion  of  Thanks  on
 the  President's  Address’  by  quoting  the  last
 para  of  the  speech  of  H.E.  the  President  of
 india.  ।  is  as  follows:-

 “  Honourable  Members,  the  crisis  the
 country  is  faced  with  today  places  a
 grave  responsibility  on  your  shoulders.
 You  saw  remarkable  levels  of  coopera-
 tion  as  also  strong  areas  of  dissent  last
 year.  These  are  the  essentials  manites-
 tations  a  living  democracy.  |  am  sure
 you  will  set  the  tone  for  the  entire
 country  to  deal  with  its  problems  this
 year  with  examplary  conduct  and  lead-
 ership.  The  nation  expects  nothing  less
 from  its  representatives  here.  You  have
 to  guide  the  nation  with  courage,  wis-
 dom  and  discipline.”

 Mr.  Deputy  Speaker,  Sir,  in  this  para-
 graph  H.E.  the  President  has  exhorted  all
 the  politicians  in  the  country,  to  guide  the
 nation  with  courage  and  dedication,  by  ris-
 ing  above  narrow  personal  and  factional
 interests,  when  the  country  is  faced  with
 severe  crisis  and  challenges.  In  this  hour  of
 Crisis  we,  the  politicians,  must  do  Seif  intro-

 and  restrain  ourselves.  Not  only
 the  credibility  of  the  hon.  Members  and  the
 politicians  but  of  the  entire  system  is  at
 stake.  Posterity  will  review  what  all  we,  the
 hon.  Members,  have  done  for  our  respec-
 tive  constituencies  in  the  Parliament  and
 what  steps  we  have  taken  in  our  respective
 parties  for  this  State  of  affairs  in  the  country.

 Mr.  Deputy  Speaker,  Sir,  with  my  heart
 full  |  would  like  to  submit  that  though  H.E.  the

 President's  Address  -

 President made  mention  of  courage,  wis-
 dom  and  discipline  in  his  Address  yet  the
 B.J.P.  has  set  the  ball  rolling in  a  funny
 manner  by  boycotting  the  Address.  The
 B.J.P.  might  have  done  so  under  duress  but
 the  boycott  of  the  Address  is  against  ali
 norms  and  conventions of  the  solemn  occa-
 sion  and  also  did  not  demonstrate  their
 claim  of  nationalism.  Undoubtedly,  their  could
 be  difference  of  opinion.  It  is  the  assertaion
 of  Shri  Lal  K.  Advani  that  the  B.J.P.  has
 already  come  out  with  ftying  colours  in  the
 war  of  ideology.  He  has  made  his  position
 quite  clear  but  the  nation  can't  become
 strong  by  untruth,  farce,  rumours,  panic,
 terrorism  and  communal  disharmony.  We
 should  discuss  our  view  points.

 Mr.  Deputy  Speaker,  Sir,  he  has  branded
 our  concept  of  secularism  as  being  pseudo
 secularism.  They  have  given  altogether cif-
 ferent  definition of  secularism.  |  would like  to
 submit  that  secularism  in  India  is  not  a  new
 concept  but  has  been  practised  for  thou-
 sands of  years.  |,  would  like  to  quote  from
 ‘Atharvaveda’  wherein  a  student  asked  his
 Guru  (teacher)  ‘Kah  Me  Deshah.  The  Guru
 replied -  ‘Nana  Vamah  Nana  Dhemah’. This
 is  the  secularism  of  this  country  which  is  not
 ०  new concept.  Secularism is  part  and  par-
 cel  of  our  cultural  heritage.  But,  Mr.  Deputy
 Speaker,  Sir,  tothe  B.J.P.  secularism  means
 that  all  the  Muslims  must  get  converted to
 Hinduism.  This  is  their  version.

 Mr.  Deputy  Speaker,  Sir,  we  would  like
 to  know  about  the  concept  of  Hindu  nation
 from  the  Member  of  parliament of  Bhartiya
 Janata  Party  and  specially  from  Shai  La!  K.
 Advani......  (interruptions)

 DR.  LAXMI  NARAYAN  PANDEYA
 (Mandsaur): Bhartiya  Janata  Party  has  never
 talked  about  ;the  Hindu  nation...  (interrup-
 tions)

 SHRI  DIGVUAYA  SINGH:  Mr.  Deputy
 Speaker,  Sir,  kindly  make  him  understand
 that  he  would get  full  opportunity to  present
 his  views  so  he  should  counter  my  points
 them  only.  Perhaps  he  has  neither  patience
 nor  courage  to  hear  unpleasant  things...
 (interruptions)
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 PROF.  PREM  DHUMAL  (Hamirpur):
 Please  donot  make  false  statements.  Speak
 truth  only.

 SHRI  DIGVIJAYA  SINGH:  |  would  like
 to  quote  the  theory  of  Hindu  nation  pro-
 pounded  by  your  leader  Shri  Golwalkajj....
 (Interruptions)  BJP  should  either  deny  that
 Shri  Golwolkar  is  their  leader  or  say  in
 unequivocal  terms  that  they  have  no  con-
 nection  what  soever  with  RSS.  |  would  like
 to  quote  with  your  kind  permission  the  con-
 cept  of  the  Hindu  nation  propounded  by  Shri
 Golwak  arji.

 SHRI  ANNA  JOSHI  (Pune):  Whatis  the
 relevance  of  quoting  here  the  theory  of
 Hindu  nation  mooted  by  Golwalkarji  while
 discussing  the  motion  of  thanks  on
 president’s  Address  (interruptions)

 [English]

 MR.  DEPUTY  SPEAKER:  Shri  Anna
 Joshi  ji,  you  can  rebutt  it  afterwards.  You  wil!
 get  a  chance.

 (interruptions)

 SHRI  DIGVIJAYA  SINGH:  Sir,  |  am  not
 yielding.  (interruptions)  ।  quote:

 *  From  this  stand  point  sanctioned  by
 the  experience  of  shrewd  old  nations,
 the  non  Hindu  people  in  Hindustan  must
 either  adopt  the  Hindu  culture  and  lan-
 guage,  must  leam  to  respect  and  re-
 vere  Hindu  religion,  mustentertain  no
 idea  but  the  glorification  of  the  Hindu
 nation  that  is  they  must  not  only  give  up
 their  attitude  of  intolerance  and  ingrati-
 tude  towards  this  land  and  its  age-long
 traditions,  but  must  also  cultivate  the
 positive  attitude  of  love  and  devotion
 instead;  in  one  word,  they  must  cease
 to  be  foreigners  or  may  stay  in  the
 country  wholly  subordinated  to  the  Hindu
 nation  claiming  nothing,  deserving  no
 privileges,  farless  any  preferential  treat-
 ment,  not  even  citizen’s  rights”.

 |  Tranelation}

 ०ल  DIGVIJAYA  SINGH:  This  is  the
 idea  ot  Hindu  nation  as  enunciated  by  Shri
 Goswelkarfi
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 Mr.  Deputy  Speaker,  Sir,  |  would  like  to
 quote  the  definition  of  citizens  ।

 rights  from
 the  Atharva  Ved.  The  modem  definition  of
 citizens’  rights  was  laid  down  by  our  forefa-
 thers  about  four  thousand  years  ago.

 Disciple  Asked:  -  What  is  my  national-
 ity?

 The  Master  or  Guru  Replied:
 ”  |  am  the

 son  of  this  earth  This  earth  is  my  mother.”

 This  clearly  means  that  whosoever  has
 taken  birth  on  this  earth,  is  the  citizen  of  this
 country...  (interruptions)  Today,  the  people
 of  this  country  want  to  know  from  the  lead-
 ership  of  BUP  as  to  what  are  their  views
 about  the  theory  of  Hindu  nation.

 Today  communal  disharmony  or  bitter-
 ness  is  being  created  in  the  country  with  the
 sole  objective  to  brand  the  Muslims  as  anti-
 national.  The  issues  like  the  need  to  have
 Article  370  in  Kashmir,  The  need  to  have
 common  civil  code  and  Muslim  Women
 Mariage  Act  as  also  the  question  deporting
 the  displaced  persons  of  Bangladesh  are
 being  raised  with  a  view  to  defame  the
 Muslims.

 15.00  hrs

 Mr.  Speaker,  Sir,  |  would  like  to  demand
 that  a  national  debate  shouid  be  held  through-
 out  the  country  on  these  issues.  We  would
 like  to  know  (Interruptions)

 {English}

 MR.  DEPUTY-SPEAKER:  Joshiji,  you
 have  got  a  chance.  He  is  the  opening
 speaker.  When  you  have  got  a  chance,  you
 can  rebut  all  the  points.  You  note  down  all
 the  points  and  rebut  them  later.

 [Translation]

 SHAI  DIGVIJAYA  SINGH:  Mr.  Deputy
 Speaker,  Sir,  he  is  not  to  be  blamed  as  he
 has  been  taught  from  his  very  childhood  that
 whatever  he  says  is  correct  and  all  other
 things  are  wrong.  His  mentality  has  become
 like  the  horse  on  whose  eyes  Blinkers  are
 put  so  that  he  may  not  see  anything  except
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 the  road  on  which  he  is  to  run.  Today  a
 national  debute  should  be  initiated  on  this
 point.  There  should  be  a  nationwide  debate
 whether  we  should  have  a  common  civil
 code  in  the  country  or  not.  |  would  like  to
 submit  to  them  that  if  they  are  so  much
 anxious  to  have  the  common  civil  code  then,
 they  should  introduce  a  private  member's
 Bill  on  it  and  let  the  people  know  about  their
 concept  of  common  civil  code.  But  |  know
 that  they  would  not  take  any  initiative.  Their
 only  objective  is  to  create  anti  minority  atmo-
 sphere  so  that  they  could  be  labelled  as  anti-
 nationals.  |  would  like  to  submit  to  all  the
 people  and  specially  the  colleagues  of  the
 other  political  parties  who  have  faith  in  com-
 munal  harmony  and  secularism  that  the
 need  of  the  hour  is  (Interruptions)

 15.01  hrs

 (SHRI  NITISH  KUMAR  in  the  Chair)

 SHRI  BHOGENDRA  JHA:  The  word
 secularism  has  been  used  in  the  sense  of
 Panth  Nirpekshin  our  constitution  (/nterrup-
 tions)  Dharma  or  religion  has  a  different
 meaning....  (Interruptions)  He  was  quoting
 from  Atharva  Veda  that  is  why  |  am  submit-
 ting....

 SHRI  DIGVIZAYA  SINGH:  |  appeai  to
 all  those  people  who  believe  in  communal
 harmony  and  secularism  to  put  an  end  to
 non-congressism.  ॥  anti-communal  forces
 get  encouragement  and  become  powerful,
 we  should  dosome  retrospection  as  to  when
 and  where  we  have  committed  the  mis-
 takes.  Today  there  is  no  need  of  going  into
 the  past,  but  ail  the  political  parties  who
 believe  in  communal  harmony  and  secular-
 ism  should  unite  and  to  wage  a  war  against
 the  communal  forces.  Some  changes  were
 brought  about  in  the  present  Peoples  Rep-
 resentative  law  in  the  last  Lok  Sabha  and
 political  parties  were  asked  not  to  submit
 affidavit  but  that  too  did  not  work  and  no
 fruitful  result  could  be  ;achieved.  We  should
 see  to  it  if  there  is  any  need  to  bring  about  a
 change  in  the  present  people  Representa-
 tion  Law?  |  congratulate  the  leadership  of
 my  party  that  it  realised  the  need  to  declare
 ०  person  unfit  for  contesting  an  election  if  he
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 intends  to  seek  vote  in  the  name  of  religion,
 caste  or  by  inciting  religious  ferver.  This  is
 the  need  of  the  hour.  A  national  debate
 should  be  initiated  on  this  issue.

 Ram  Janam  Bhoomi  and  Babri  Masjid
 issue  has  been  discussed  in  this  House  for
 hours  together.  ।  is  such  a  subject  that
 many  more  hours  of  discussion  on  it,  would
 not  yield  any  result.  |  support  and  congratu-
 late  the  Goverment  for  the  discussions  on
 the  incidents  of  Sixth  December.  There  is  a
 need  of  construction  of  both  temple  and
 mosque  for  maintaing  communal  harmony
 in  the  country.  The  Supreme  Court  should
 also  give  its  verdict  on  it  at  the  earliest  and
 that  verdict  should  be  implemented.

 |  would  like  io  submit  to  the  Prime
 Minister  that  we  s  the  Nirmohi  Akhada  that
 had  first  starter  the  controversy.  but,  unfor-
 tunately  we  cc  0  not  hoid  discussion  with
 them.  The  Vis  va  Hindu  Parishad  had  noth-
 ing  to  do  with  u.1is  dispute.  But  the  V.H.P_  has
 tried  to  dominate  and  gain  prominence
 through  this  issue  and  build  up  its  pressure
 and  maintain  its  existence.  ।  should  be
 prevented  from  making  such  attempts.  i
 would  like  to  submit  that  even  #  the  Ram
 Janambhoomi-Babri  Masjid  issue  is  re-
 scived,  the  Bhartive  Janata  Party  and  iis
 Sargh  Privar  wili  raise  Mathura  and  Kashi
 issue.  We  should  understand  it  property  that
 the  temple  located  ai  Lord  Krishna's  birth
 place.  Mathura  is  stili  under  the  occupation
 of  the  supremo  of  V.H.P.  which  is  a  banned
 organisation.  Even  today  he  is  the  पटाठ
 of  that  trust.  |  x6  upon  the  Government
 that  it  must  take  a  concrete  decision  on  the
 disputeu  land  near  the  Lord  Krishna’s  birth
 place  and  the  Vishvanath  tempte.  |  request
 it  either  to  make  a  trust  for  it  or  acquire  the
 land.  The  Goverment  should  resolve  it  the
 way  it  likes  so  that  these  people  are  not  able
 to  make  them  new  issues  as  न  is  certain  that
 they  are  likely  to  make  them  this  issue.

 As  |  submitted  earlier  that  today  the
 common  man  is  by  and  by  losing  its  faith  in
 the  present  day  system  of  the  country.  The
 similar  is  the  case  with  regard  to  our  judi-
 ciary.  The  present  judicial  system  needs
 radical  change.  Today  no  poor  man  can
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 expect  justice  from  the  present  system  of
 judiciary.  My  submission is  that  merely  a
 cosmetic  change  in  the  judicial  system
 won't  do.  ।  needs  a  Radical  change  today.
 Right  to  appeal  can  be  granted  against  any
 judgement  for  once.  But  there  is  no  propri-
 ety  in  granting  right  to  appeal  against  a
 judgement  twice,  thrice  or  four  times  etc.
 Today  |  request  the  Govemment to  pay
 special  attention  to  it.

 When  the  last  Lok  Sabha  elections
 were  held,  nobody  in  the  country  and  even
 we  did  not  have  the  hope  of  success  in
 finding  any  solution  to  the  Punjab  problem.
 We  had  not  hoped  that  we  could  wipe  out
 terrorism  from  there.  |  would  like  to  con-
 gratulate  the  hon.  Prime  Minister,  the  Gov-
 emment  of  the  Punjab,  the  Chief  Minister,
 the  police  and  the  citizens  of  Punjab  who
 showed  examplary  courage, in  fighting  a
 war  against  terrorism  and  winning  it.  Today
 there  is  a  duly  elected  Government and  the
 elections  to  the  municipalities  and  the
 Panchayats had  been  accomplished  there.
 Today  even  our  ardent  critics  accept  that  the
 Govemment-has resolved  the  Punjab  crisis
 to  a  great  extent.  This  is  an  opportunity to

 ate  time  when  we  should  take  initiative  in
 resolving  the  Chandigarh  tangle  and  in  imple-
 menting  the  Rajiv-Longowa!l  agreement
 because  the  Sikh  Community  has  come  to
 mainstream  so  we  should  not  lose  this
 chance.

 So  far  as  the  Kashmir  issue  is  con-
 cemed,  it  has  been  debated  two  or  three
 days  back.  We  should  start  political  process
 there  also.  Excess  are  being  perpetrated  by
 security  forces  there.  In  my  capacity of  a
 member of  Parliament ।  had  also  visited
 Kashmir  with  Kashmir  Parliamentary  Del-
 egation.  |  came  to  leam  various  complaints
 against  and  excessives  of  security  forces.  |
 felicitate  the  courage  of  the  Government
 that  it  admitted  this  fact  in  the  president's
 Address  and  conveyed  a  message  to  the
 people of  Kashmir.  Today it  is  necessary
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 that  we  shouid  try  to  win  back  the  psyche
 and  faith  of  the  people  of  Kashmir.

 The  Govemment has  set  up  an  Advi-
 sory  Board  in  the  State.  But  |  regret to  say
 that  due  cooperation is  not  being  extended
 toan  being  sought  from  that  Advisory  Board.
 ॥  have  discussed  with  may  political  parties.
 They  all  were  of  the  view  है  should  be
 implemented more  vigorously  and  it  should
 be  bestowed with  more  powers.  There  are
 many  such  persons  in  the  Advisory  Board
 on  district  level  in  the  Kashmir  valley  who  are
 distressed  with  the  excesses  of  terrorists  in
 present  atmosphere.  But  they  are  silent
 because  of  the  fear  of  the  terrorists.  We
 shall  have  to  identify  such  persons.  (inter-
 ruptions)

 SHRI  ABDUL  GHAFOOR  (Gopaigani):
 Please  send  Shri  Rajesh  Pilot  there.

 SHRI  DIGVWJAYA  SINGH:  He  had
 visited  the  valley  and  displayed  his  courage.
 He  deserves  to  be
 congratulated.:.(/nterruptions)

 Mr.  Chairman,  Sir,  today  it  is  necessary
 to  take  any  active  initiative  to  restore  their
 faith  in  daily  fife  there  and  redress  their
 complaints, difficulties  and  solve  unemploy-
 ment.

 Mr.  Chairman,  Sir  Shri  Advani  exposed
 himself  while  giving  an.  interview  to  B.B.C.
 He  said  that  the  demoiision of  the  mosque
 did  not  matter  because  50  temples  have
 also  been  demolished  at  other  places  in  the
 country.  This  speaks  in  itself  as  to  how
 seriously  Shri  Advani  is  suffering  from  virus
 of  communalism.  |  would  like  to  congratu-
 late  the  daring  journatist  of  the  ‘india  Today’
 Shri  George  Verghese  who  brought  this
 utter  falsehood  to  light  and  proved  that  even
 if  any  such  incidents  had  occurred  there,
 they  had  been  repaired  with  Government
 money.  |  recollect  that  in  the  year  -  few
 tempies were  damaged.  The  then  Prime
 Minister  later  Shri  Rajiv  Gandhi  had  sent
 Shri  Fotedar  to  Kashmir, and  sanctioned
 Rs.  10  crore  for  the  repair  of  damaged
 mosques and  temples.  The  moeque and
 ‘temples were  repaired  with  that  money.  But
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 as  |  am  stating  you....

 SHRI  RAM  NAIK  (Bombay  North):  Rs.
 10  crore  were  spent  so  from  वे  -you  can
 imagine  the  extent  of  damage
 caused...(  interruptions)

 {English}

 MR.  CHAIRMAN :  Please do  not  inter-
 rupt.

 SHRI  DIGVUAYA  SINGH:  |  cannot
 except  this  kind  of  behaviour  from  a  senior
 leader.  |  am  not  yielding.

 MR.  CHAIRMAN:  He  is  not  yielding
 You  are  a  senior  Member.  Please do  not
 interrupt.  Please teke  your  seat.

 (interruptions)

 SHRI  DIGVUAYA  SINGH:  ।  am  not
 yielding.  lamsory.

 MR.  CHAIRMAN:  Please  take  your
 seat.

 [Transiation

 SHH  RAM  NAIK:  When  you  are  not
 vielding,  then  why  do  you  feel

 sorry?....{

 -  DIGVLIAYA  SINGH:  |  would  like
 tc  submit  that  today  demands  for  smaller
 states  are  being  made  from  several  parts  of
 the  country.  Today  the  Centra!  Govemment
 wil  have  to  take  any  decision  on  the  forma-
 tion  cf  small  Statas.  The  present  demand
 for  separate  States  arises  because  the  power
 ig  toteky  Centratised  in  the  hands  of  Union
 Government.  {if  decentraiisation of  power
 (585  piace  and  if  the  72nd  and  73rd  consti-
 tution  Anvendinent Bills  passed  by  the  House
 are  imple:nented  property  through  which

 adequate  economic  and  administrative pow- ers  have  been  given  to  the
 pps  Lae rEunicipaiities and  autonomous  institutions

 then  such  demands  wil  automatically stop
 fsing.  Tha  Government  deserves  to  be
 Congrefuisted for  saaching  secord  on.  Bodo
 jand  -  -  &  long-stancing  demand of

 Bodos.  We  should  also  not  forget  that  the
 demand  for  separate  Jharkhand  state  is
 even  older  than  that  of  the  Bodo-land.  Talk
 should be  held  with  them.  |  submit that  the
 article  244,  Schedule  6  of  the  Constitution
 refers  to  all  of  our  brethren  belonging  to  the
 Scheduled  Castes  all  overthe  country.  Today
 it  needs  to  be  discussed  with  those  leaders.
 Talk  should  be  held  with  out  adivasibrethren
 Iving in  forests.  The  schedule  6  of  the’
 Constitution  should  be  implemented and

 their  rights.  We  cannot  deprive  them  of  their
 tights  for  of  a  long  time  we  should  not  do
 that.  They  have  been  exploited  for  centuries
 and  even  for  thousands of  years.  if  they

 suppress  them,  our  Adivasi  brethren  will  be

 implementation
 Schedule  6  of  the  Article  244  of  the  Consti-
 tution  regarding  the  Scheduled  castes  area.
 We  should  not  till  they  bum  buses,  kill  people
 and  then  only  Government comes  forward
 to  accept  their  demarids.  |  am  fully  confident
 that  our  hon.  Prime  Minister  wil  hold  dlecue- ston  with  them.

 at  the  time  when  the  Govemment assumed
 office  in  June,  1991.  The  coffers  were  empty.
 We  did  not  have  foreign  exchange  we  were

 ment  that  it  not  only  got  the  mortgaged  gold
 released  but  also  paid  all  foreign  loans  in

 due  time.  Today  we  have  five  billion  dolar
 foreign  exchange  reserves  also.  -  was.said
 end  even  today  itis  said  that  Dr.  Manmohan
 Sing  was  a  broker  of  the  World  Bank  andis
 mortgaging the  country.  Regarding  these
 allegations, i  would  ike  to  submit  thathe  has
 presented  the  Budget  for  the  third  time.  He
 has  full  filled  the  promise  made  १0  the  coun-
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 try  through  the  Budget.  Mr.  Chairman,  Sir,
 rate  of  inflation  has  been  brought  down  from
 16  per  cent  to  6.5  per  cent.  Price  of  edible
 Oits  2  as  come  down  to  Rs.3.30  from  Rs.55
 to60  during  your  reign  andthe  prices  of  steel
 and  cement  have  come  down  too.

 [English]

 MR.  CHAIRMAN:  Please  do  not  ignore
 me.  Please  respect  me.

 (Interruptions)

 [Translation}

 SHRI  DIGVIJAYA  SINGH:  Mr.  Chair-
 man,  Sir,  domestic  production,  industrial
 production  and  exports  have  increased  and
 capital  investment  has  touched  newheighis.
 Though  we  are  stili  lagging  behind  ather
 Asian  countries  yet  |  hope  that  because  ci
 the  decisions  taken  in  the  Budget  by  the
 Govemment  the  country  willbe  benefited  <:
 large  and  foreign  capital  investment  in  the
 country  will  go  up.  Sir,  itshould  also  be  kept
 in  mind  that  the  multinational  do  noi  tully
 capture  the  indian  consumer  goods  market
 of  the  country,  which  is  quite  big.

 We  should  ensure  that  Gur  country  co
 not  become  the  dumping  ground  for  the
 goods  produced  by  the  multinational  and
 our  industries  should  net  suffer  on  this
 account.  We  must  take  note  of  the  fact  that
 china  also  weni  in  for  liberalisation  just  for
 promoting  exports.  Trade  Union  in  the  coun-
 try  are  afraid  of  retrenchment  of  labourers  in
 the  face  of  liberalisation.  Time  and  again  the
 Hon  Prime  Minister  has  given  an  assurance
 to  the  effect  that  justice  will  be  done  with  the
 workers.  When  production  increases  both
 employment  and  avenues  of  work  will  in-
 crease.  Mr.  Chairman,  Sir........

 SHRI  MOHAN  SINGH  (Deoria):  Re-
 peat  Mr.  Chairman,  Sir,  1,500  times.....

 SHRI  DIGVIJAYA  SINGH:  Person  in
 the  Chair  needs  to  be  addressed.

 MR.  CHAIRMAN:  Person  not  the  Chair
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 is  to  be  addressed.

 SHRI  DIGVIJAYA  SINGH:  Mr..  Chair-
 man,  sir,  the  Hon.  Prime  Minister  has  taken
 a  decision  regarding  the  economic  policies.
 socialism  is  defined  as

 [English}

 “It  is  a  doctrine  of  immense  production
 with  plentiful  equitable  distribution.”

 [  Translation}

 Socialism  does  not  mean  equitable  dis-
 tribution  of  poverty.  Capita:  investment  is
 increasing  in  the  country  because  of  the  new
 industrial  and  economic  policies.  This  is
 likely  to  boost  production  and  gersrety  more
 avenues  ofempiaymer:..  All  your  approhen-
 sions  will  not  hold  awzy.

 |  would  iike  to  submit  that  even  today
 ihe  economic  and  indusiriai  policies  of
 Gandhiji  are  reievani  for  the  country.  The
 weliare  of  the  country  lies  स  cetage  and
 smali  scale  industries.  |  would  like  te  espe-
 cially  subm't  to  you  that  in  ihe  «ages  the
 Governmeni  ig  encouraging  handioomm  न-
 dustry.  There  is  a  neec  to  tive  ॥  more
 assistance.  For  generation  of  employment
 there  is  a  need  te  proviie  “mbar  looms
 {charkhas)  and  yam  o!  ८:  Darticular  courd.
 Economy  cannot  be  brought  back  on  the
 rails  uniess  employment:  gener  ied  क  the
 villages  itself.

 So  far  as  tie  agriculiure  is  concemed,
 this  time  the  rainfall  is  plentiiut  inthe  country
 Our  country  was  lagging  behind  क  the  pic-
 duction  of  cilseeds.  There  was  3)criage  of
 edible  ci!s  and  we  had  १0  in-pert  it  in  large
 quantity.  Situation  in  the  country  pas  im
 proved  because  of  the  increase  in  the  pro-
 duction  of  oilseeds  and  puises.  For  1९5
 achievement  the  hon.  Minister  of  Agricul-
 ture  deserves  congratulaticns.  Af  present
 India  is  the  largest  producer  of  sugai.
 would  like  to  submit  that  we  must  ponder
 over  decontrolling  sugar,  which  ७  at  prese:it
 being  distributed  through  tha  Public  Distri-
 butidn  System,  because  now  there  fe  not
 much  o  a  diffarence  bemeen  the  ‘eesale
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 prices  of  sugar  and  the  price  of  sugar  being
 distributed  through  the  PDS.  Distribution
 system  puts  heavy  burden  on  the  Indian
 economy.

 |  would  like  to  submit  that  the  condition
 of  the  agricultural  workers  in  the  country  is
 not  at  all  good.  National  Agricultural  Work-
 ers  commission  was  set  up  by  Shri  Rajiv
 Gandhi  under  the  chairmanship  of  Shrijinna
 Bhai  Darji.  He  highlighted  many  a  point,
 which  need  to  be  pondered  over.  Agricul-
 tural  workers  from  many  parts  of  the  country
 viz.  Orissa,  M.P.,  Bihar,  Eastern  U.P.,  parts
 of  Maharashtra  and  Andhra  Pradesh  travel
 thousands  of  kilometers  in  search  of  liveli-
 hood.

 These  workers  are  being  covered  un-
 der  the  Jawahar  Rozgar  Yojana.  But,  the
 biggest  draw  back  of  the  Jawahar  Rozgar
 Yojana.  is  that  wherever  these  workers  are
 migrating  there  is  already  scarcity  of  labour.
 Even  to  these  States  funds  under  the
 Jawahar  Rozgar  Yojana  are  being  provided
 by  the  Centre.  The  objective  of  the  Jawahar
 Rozgar  Yojana  is  the  generation  of  work  in
 the  rural  areas  itself  i.e.  close  to  their  resi-
 dences,  so  that  they  don’t  have  to  migrate  in
 search  of  employment.  |  do  not  think  it
 proper to  allocate  founds  under  the  Jawahar
 Rozgar  Yojana  to  the  States  where  influx  of
 labourers  is  taking  place.  In  these  states
 there  is  already  scarcity  of  labourers  andthe
 wages  being  offered  there  are  much  !iaher
 than  the  minimum  wages  fixec.

 Special  attention  needs  to  be  paid  to-
 wards  the  States,  Blocks  and  the  districts
 from  where  labour  migration  is  taking  place.
 Agiiculiuri  workers  have  already  been  iden-
 tifiec.  Linder  IRDP  people  below  the  poverty
 line  have  already  been  identified.  There  is
 a  need  to  issue  identity  cards  to  the  agricul-
 iu  ‘ai  workers.  The  Government  needs  to  be
 congratulated  for  substantially  enhancing
 fuids  under  the  Jawahar  Rozgar  Yojana.
 However,  identity  cards  need  to  be  issued  to
 all  the  agricultural  workers  i  the  country
 an  tthe  provided  to  only  ihose  whe  are
 0801४  in  need  of  employment.  In  many  a
 State  it  is  being  misused.
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 Most  of  the  agriculture  in  India  is  depen-

 dent  on  rainfall  and  at  present  several  areas
 are  in  the  grip  of  drought.  Formula  evolved
 by  the  ninth  finance  Commission  to  tackle
 drought  has  not  proved  effective.  in  many
 a  State  lot  of  funds  have  to  be  spent  on
 drought.  But,  because  of  this  formula  ad-
 equate  funds  are  not  made  available  to
 these  states  as  a  result  of  which  several
 difficulties  are  being  faced  by  them.  There-
 fore,  this  needs  to  be  reviewed.  Maximum
 funds  should  be  provided  to  those  States
 which  are  in  the  grip  of  drought.  In  the  plateu
 reyion  drinking  water  problem  is  getting
 worse  day  by  day.  The  ground  water  level
 is  declining  in  the  country.  Unfortunately
 neither  the  Union  Government  nor  the  State
 Govemments  are  formulating  any  scheme
 to  raise  the  level  of  ground  water.  It  should
 be  considered.

 Crores  of  rupees  are  given  as  assis-
 tance  to  the  public  distribution  system.  The
 Hon.  Prime  Minister  has  endeavoured  to
 make  available  foodcrains  in  the  tribal  areas
 at  a  very  low  price  through  the  PDS.  How-
 ever,  there  is  the  nced  for  monitoring.  a
 team  cf  our  members  shoulda  be  sent  to  the
 remote  areas  with  a  view  to  ascertain  ‘hat
 the  benef:  of  this  scheme  reaches  the  genu-
 ine  peopie.

 Population  explosion  is  a  serious  prob-
 lem  of  the  country.  Several!  countries  have
 enacted  law  about  family  planning.  In  India
 also  such  a  law  should  be  enacted  and
 incentives  given  for  family  planning.  In  the
 various  welfare  schemes  of  the  Centre  and
 of  the  States  it  should  be  our  endeavour that
 the  benefits  need  be  allowed  to  be  availed  of
 only  by  those  practising  family  planning.  |
 would  like  to  congratulate  the  Hon.  Prime
 Minister  for  setting  up-a  Commission  for  the
 most  backward  section  of  society  viz  scav-
 engers,  in  our  country.  Tarcugh  this  they
 could  be  liberated  from  the  dirty  work.  |
 congratulate  him  foriaking  such  3  step  inths
 centenary  yearof  Dr  B.R.  Ambedkar.  Ther’
 is  a  need  to  foilow  intc  the  footsteps  oi  Dr
 B.R.  Ambedkar.  Today  in  the  country  a  new
 parliament  i.e.  the  ‘Dharam  Sansad’  has
 been  constituted.  This  ‘Dharam  Sansadਂ  ।
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 taking  an  initiative  to  change  the  constitu-
 tion,  drofted by  Dr.  B.R.  Ambedkar.  Many
 saints  and  sadhis  of  this  ‘Dharam  Sansad’
 like  Swami  Vamdev  and  Swami  Muktananda
 have  advocated  changing  of  the  Constitu-
 tion,  which  they  consider  to  be  anti  Hindu.
 Shri  Atal  Bihari  Vajpayee,  our  Gurudev is
 not  present in  the  House.  He  has  asserted

 SHRI  RAM  NAIK:  Heis  your ‘Gurudev’.

 SHRI  DIGVIJAYA  SINGH:  He  is
 ‘Gurudev’ of  the  House.  Though  you  do  not
 recognise  him.  Sir,  in  his  speech he  has

 MR.  CHAIRMAN:  There  is  no  post  of
 namendature  ‘Gurudev’  in  the  House.

 SHRI  DIGVIJAYA  SINGH:  All  right,  let
 he  be  “Gurudev’  of  Shri  Chandra  Shekhar.
 He  has  asserted  that  he  will  oppose  ail  the
 saints  and  -sadhus  who  are  against  the
 Consitution.  |  am  quite  apprehensive about
 Shri  A.B.  Vaipayee who  all  will  he  oppose.
 Tooppose us  is  quite  natural,  but  what  about
 the  opposition  and  dissent  he is  encounter-
 ing  with  in  his  own  party?  |  would  like  to
 submit again  that  the  will  have to  make  clear
 its  stand  and  policy  on  this  issue.  A  feeling
 is  fast  developing  in  the  nation  that  the  BUP
 is  In  favour  of  the  ‘Vama  Vyanvastha’  of  the
 Manu’.  This  is  not  my  assertion,  but |  would
 like  to  quote  from  the  “Bunch  of  Thoughts’  of
 Guru  Golvalkar  where  he  says:

 [English]

 “The  unique  picture  of  our  society  is  the
 diverse  functional  groups.  The  present day
 mind  accustomed  to  viewing  through  for-

 of  equality,  has  failed  to  grasp  this  unique
 feature  and  they  talk  of  classiess  society.
 The  glorious  main  feature  which  once  distin-
 guished  our  societies  was  the  Varian

 There  are  some  who  never  tired  of  propa-
 gating  that  caste  sysiem  was  responsible
 for  out  downfall.  This  is  not  true,  the  so-

 Golwalkarji was  himself  if  a  supporter  of
 the  ‘Vama  Vyavastha;  There are  many  of
 his  articles  and  speeches  which  show  that
 he  had  justified  the  Vama  Vyavastha.  Shri
 Atal  Bihari  Vajpayee  says  that  he  would
 protest  against  this  Nyavastha  but  if  he
 really  wants  to  protest  it  then  he  should  start
 his  protest  with  the  ideas  of  Golwalkarji  who
 was  responsible  for  spreading  communal
 frenzy in  the  country.

 Mr.  Chairman,  Sir,  |  woutd  like  to  submit
 that  some  people  within  the  country  have
 been  levelling  allegations against  the  Prime
 Minister  from  time  to  time  that  he  is  no
 prompt in  taking  decisions.  some  of.  the
 people  also  say  that...

 SHRI  MOHAN  SINGH  (Deoria):  Mr.
 Chairman,  Sir,  such  an  allegation  has  been
 levelled  by  Shri  Arjun  Singh.

 SHRI  DIGVIWAYA  SINGH:  There  are
 persons  who  opine  that  the  hon.  Prime
 Minister  has  a  secret  understanding with  the
 Bhartiya  Janata  party.  The  Hon.  Prime
 ‘Minister  deserves  thanks  for  his  decisive
 initiative  in  respect  of  economic  policies.
 whenever  he  has  got  an  opportunity he  has
 shown  his  capability  of  taking  decision.  The
 Bhartiya  janata  party  was  putting  pressure
 that  the  Places  of  Worship  Bill  should not
 be  introduced; but  it  was  introduced  without
 yielding  to  the  pressure  of  the  Bhartiya
 Janata  Party.  We  provided  constitutional
 status  to  the  Minority  Commission  despite  a
 lot  of  protest  from  some  quarters  who  were
 against  it.  Moreover,  communal

 were  banned.  The  rally was
 aiso  banned.  The  Hon.  Prime  Minister has
 taken  every  decision  with  fully  courage  and
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 confidence  and  this  is  very  much  clear  by  the
 fact  that  Advani  ji  who  had  in  the  beginning
 all  admirations  for  him  has  now  an  acute
 sense  of  sorrow  for  that.

 Mr.  Chairman,  Sir,  through  you,  |  would
 like  to  submit  to  him  that  in  the  situation  as
 it  prevails  in  the  country  he  should  take  bold
 and  firm  decisions.  We  do  believe  that
 decisions taken  by  him  would be  right  and
 opportune.

 The  wort’  relating  to  constituting  the
 Minority  Commission is  not  yet  complete.  In
 view  of  the  present  communal!  violences
 through  out  the  country  resulting  in  heavy
 loss  of  life  and  property  and  hurting  the
 feelings  of  minority  community.

 The  Minority  Commission  assumes  its
 own  importance.  Nonformation  of  the  Mi-
 nority  Commission  causes  concem.  |  would
 like  to  submit  that  the  Government  should
 soon  set  up  this  Commission  and  should
 provide  all  the  required  constitutional  rights
 to  it  so  that  the  people  belonging  to  the
 minority  class  may  get  the  benefits  of  all
 those  rights.

 Mr.  Chairman,  Sir,  rumors  are  of  many
 sorts,  people  say  that  certain  builders  had
 caused  riots  in  Bombay.  However,  |  could
 not  understand  as  to  who  were  those  build-
 3rs  who  organised  those  riots.  Like  this,
 there  are  numerous  other  rumours.  The
 deople of the of  the  B.J.P.  are  actually  machless  in
 spreading  rumours.  Now  the  need  of  the
 nour  is  that  strong  action  should  be  taken
 against  the  persons  irrespective  of  their
 social  status  who  were  involved  in  these
 ncidents  of  communal  violence.  The  Gov-
 3mment  need  not  be  afraid  of  the  conse-
 quences.  |  would  again  submit  that  stem
 action  need  be  taken  against  all  those
 ‘orces  that  spread  communal  violence  in  the
 sountry.

 English

 SHRI  RAM  NAIK  (Bombay  North):
 Nithout  waiting  for  the  decision  of  the  Judi-
 cial  Commission.

 [Translation]

 SHRI  DIGVAJAYA  SINGH:  Moreover
 there  is  a  need  of  a  white  paper  to  be  issued
 by  the  Govemment  regarding  the  activities
 of  the  Rashtriya  Swayam  Sevak  Sangh  ever
 since  the  Gandhi  murder  case  in  1948  till  the
 incident of  6th  December,  1992 so  that  the
 people  of  the  country  may  come  to  know  the
 real  face  of  those  persons  who  ‘run  that
 organisation  in  the  name  of  a  social
 organisation.  people  of  the  country  must
 know  the  reality  in  this  regard.  Moreover,  we
 are  also  required  to  give  ०  sound  thinking
 over  the  judicial  reports  presented  after  the
 Judicial  inquiries  into  the  matters  of  commu-
 nal  violences,  so  that  we  may  ultimately
 come  to  know  as  to  what  kind  of  social
 organisations they  are  that  claim  to  be  social
 organisations  but  are  involved  in  all  such
 social  activities  that  are  not  at  all  in  the
 interest  of  the  society.

 Mr.  Chairman,  Sir,  the  R.S.S.  has
 several  other  allied  organisations.  The
 Vidhya  Bharti  and  the  Saraswati  Shishu
 Mandir  are  the  two  of  them.  ।  would  not go
 into  other  details,  but  |  would  certainly  like
 to  submit  that  the  people  of  the  country
 should  be  made  aware  through  this  House
 that  the  map  of  India  as  laid  down  in  the
 courses  of  studies  of  the  Vidhya  Bharati
 does  not  have  the  figures  of  Pakistan  and
 Bangladesh;  they  have  not  only  changed
 the  names  of  some  villages  and  towns,
 rather  they  have  also  altered  the  names  of.
 several  countries while  publishing  these  text
 books.  A  meeting  was  held  on  the  behest  of
 the  Ministry  of  Human  Resources.  There  |
 apprised the  hon.  Minister of  the  fact  that  the
 name  of  Afghanistan  has  been  changed  to
 ‘Afgansthan’  the  name  of  Myanmar  that  is
 Burma  has  been  changed  to  ‘Brahmdesh’
 and  that  of  Tibet  has  been  changed  to
 ‘Trivishtup’  ‘Pakistan  and  Bangladesh  have
 not  even  been’  6  mentioned.  We  have  now,
 therefore,  to  decide  if  such  text  books  should
 be  included  in  the  curricula  of  our  schools.
 should  those  books  not  be  banned?  What
 is  actually  required  is  to  ban  those  bogks
 from  being  included  in  the  courses  of  stud-
 ies.
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 The  idea  of  opening  residential  schools
 for  the  students  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  is  really  a
 commendable job  done  in  the  field  of  educa-
 tion;  but  the  input  in  vocational  training
 under  the  vocational  training  scheme  initi-
 ated  by  late  Rajiv ji  is  very  low.  |  would  like
 to  submit  that  the  Goverment  may  arrange
 for  separate  shifts  in  our  technical  institutes
 having  Engineering  Colleges  so  that  those
 institutes  may  be  of  maximum  use.

 Mr.  Chairman,  Sir,  by  developing  multi
 shat  system  in  our  industries  we  can  not
 only,  increase  the  production  but  we  can
 also  uppart  training  trains  to  more  and  more
 no  trainees  by  adjusting  the  youngmen  in
 different  shifts,  that  is  to  say  we  can  provide
 them  training  in  two  shifts.

 There  are  many  such  castes/tribes  in
 Scheduled  Castes  and  Scheduled  Tribes
 which  in  one  particular  state  belong  to  the
 category  of  scheduled  caste  and  in  some
 States  these  fall  under  the  category  of  sched-
 uled  tribes  but  at  the  same  time  in  some
 other  state  these  do  not  come  either  in  the
 category  of  scheduled  castes  or  Scheduled
 tribes.  In  this  context  |  would  like  to  make  a
 mention  of  a  particular  tribe  ‘Banjara’  they
 are  such  a  lot  as  is  residing  in  the  whole  of
 the  country  from  Kashmir  to  Kanya  Kumari.
 They  have  one  uniform  language  every-
 where.  They  speak  same  dialect.  Their
 culture  is  the  same.  But  in  certain  States
 they  fail  in  the  category  of  scheduled  castes
 while  in  some  other  states  they  belong  to  the
 category of  scheduled  Tribes,  nevertheless,
 there  are  States  where  they  have  been
 included  neither  in  the  category  of  sched-
 uled  castes  nor  in  the  scheduled  tribes.
 Samilarty,  there  are  various  other  castes  that
 have  been  inctuded  in  the  list  of  scheduled
 castes  in  a  particular  district  of  a  state
 whereas  in  another  district  of  the  same  state
 they  have  not  been  included  in  the  list  of
 even  scheduied  Tribes.  |  would,  therefore,
 ke  to  submit  that  the  Government  should
 adopt  such  a  policy  as  ह  3  particular  caste
 has  been  put  in  the  category  of  scheduled
 castes  in  one  state  or  piace  then  it  should
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 invariabiliy  fall  in  the  category  of  scheduled
 caste  everywhere  in  the  country  and  so  the
 case  should  be  in  respect  of  scheduled
 tribes.  Such  a  policy  should  be  adopted  and
 implemented  through  out  the  country.

 (Interruptions)

 Mr.  Chairman,  Sir,  the  decision  to  set
 up  backward  Class  Finance  Corporation  is
 really  a  commendable  act  of  the  Govern-
 ment.  Whatever  decision  the  Government
 has  taken  in  respect  of  Mandal  Commis-
 sion,  it  should  be  implemented  at  the  earli-
 est.  Today  there  is  a  heavy  shortage  of
 power  in  the  country  and  न  is  increasing  day
 by  day.  Therefore,  it  is  imperative  to  give  a
 serious  thought  to  find  out  the  alternate
 sources  of  energy  at  once.  As  we  have
 limited  coal  reserves  and  water  resources,
 we  have  to  pay  our  attention  to  generate
 nuclear  power.  We  should  not  forget  that  we
 have  been  having  a  large  amount  of  waste
 inthe  country  and  this  waste  can  be  utilised
 for  producing  manure  and  generating  power.
 Anational  policy  should  be  formulated  in  this
 regard.  The  Central  Government  should
 prepare  a  national  policy  to  utilise  the  waste
 throughout  the  country  whether  it  is  human
 waste  or  city  or  city  waste.

 Mr.  Chairman,  Sir,  |  would  like  to  submit
 that  a  reference  has  been  made  in  the
 president’s  Address  that  Pakistan  is  openly
 supporting  terrorism  in  Punjab  and  Kashmir.
 ।  is  not  only  opportune  but  necessary  also
 to  condemn  the  motion  passed  by  Pakistan
 regarding  the  mention  made  in  the
 President's  Address.  Today  we  have  to
 realize  it.  We  have  many  evidence  in  this
 regard.  Our  Minister  of  Extemal  Affairs  is
 sitting  here.  He  is  a  seasoned  politician.  We
 hope  that  he  will  hold  discussion  with  the
 Government  of  Pakistan  to  solve  these  prob:
 lems.

 Mr.  Chairman,  Sir,  |  would  like  to  submit
 ‘that  the  concern  expressed  by  the  Hon’ble
 President  was  not  only  esseential  but
 oportune  also.  We  will  have  to  fight  against
 the  communalism  not  only  in  this  House  but
 outside  the  House  also.  ।  is  to  be  dealt  with
 in  every  street,  road  and  cross  road.
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 Mr.  Chairman,  Sir,  today  three  are  a
 number  of  problems  in  the  country.  To  solve
 these  problems,  the  Government  has  taken
 positive  initiative  and  it  has  attained  sucess
 also.  One  of  the  main  problems  being  faced
 by  the  country  is  communalism  and  a  con-
 cern  has  also  been  expressed  in  the
 President’s  Address  in  this  regard.  Under
 these  circumstances,  |  would  like  to  request
 particularly  to  my  colleagues  who  belong  to
 the  National  Front  and  the  Communist  Party
 to  raise  across  their  ambitions  and  intemal
 disputes  and  develop  a  consensus  in  the
 country  as  to  how  this  struggle  can  be
 fought.

 Mr.  Chairman,  Sir,  lastly,  |  would  like  to
 submit  that  a  writer  has  explained  as  to  how
 a  group  of  killers  workers.  A  person  of  the
 group  commits  a  murder.  The  second  per-
 son  considers  the  incident  as  unfortunate
 and  the  third  one  asserts  that  it  was  inevi-
 table.  The  fourth  person  enumerates  the
 vices  of  the  victim  and  proves  that  he  was  a
 bad  man  and  he  deserves  forit.  The  fifth  one
 tries  to  justify  the  murder.  Then  all  of  them
 assemble  to  hatch  a  conspiracy  for  the  next
 murder.

 Mr.  Chairman,  Sir,  Mahatma  Gandhi
 was  the  first  victim  of  such  a  conspiracy.
 Sixth  December  was  the  second  occasion
 when  secularism  was  slaughtered.  They
 could  not  justify  the  murder  of  Mahatma
 Gandhi  even  till  today  because  the  credibil-
 ity  of  Mahatma  Gandhi  was  peculiar,  whereas
 the  credibility  of  our  secularism  was  not  so
 high.  Due  to  this  reason,  they  are  getting,
 immense  success.

 Today,  it  is  the  need  of  the  hcur  and
 very  essential  to  understand  this  conspiracy.
 Now  that  group  of  murderers  has  started
 hatching  a  conspiracy  to  murder  the  democ-
 racy  of  this  country.  Itis  their  third  objective.
 The  sum  and  substance  of  the  President's
 Address  and  his  message  to  the  Nation  is
 whether  we  would  be  able  to  face  jointly  this
 challenge  or  not.

 [English)

 SHRI
 (Mayiladuturai):

 MANI  SHANKAR  AIYAR
 Mr.  Chairman,  Sir,  the
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 president’s  address  has  got  its  priorities
 right.  Without  any  ado,  it  begins  by  address-
 ing  itself  to  the  issue  that,  since  July,  1992,
 has  distracted  our  natign  from  its  destiny.
 For  the  last  seven  months,  we  have  been
 dragged  backwards  to  obscurantism  and
 obfuscation  by  dark  atavistic  forces  that
 want  to  take  our  country  into  the  21st  cen-
 tury-  B.C.  The  8th  December  was  as  the
 Address  says,  a  ‘Tragedy’  because  on  that
 day  these  forces  of  atavism  won  a  battle.
 The  task  before  us  is  to  win  the  war.  We  will.
 Of  that,  |  have  no  doubt.

 We  wili  win  the  war,  Mr.  Chairman,  sir,
 because  the  6th  December  might  still  go
 down  in  history  not  as  the  day  on  which  our
 nationhood  was  destroyed  but  as  the  day  on
 which  our  nation  at  last  woke  up.  for  it  was
 on  that  day  the  Sangh  Parivar  and  its  politi-
 cal  marinonettes  forfeited  the  trust  of  this
 Government  and  the  confidence  of  this
 House.  All  of  us,  whether  of  the  National
 Front  or  the  Left  Front,  the  congress  or  its
 allies,  woke  up  on  that  day  to  certain  uncom-
 fortable  realities.

 On  that  day,  we  onthe  treasury  benches,
 learned  to  our  cost-  and  to  the  cost  of  the
 nation-  the  meaning  of  the  wages  of  ap-
 peasement.  The  appeasement  of  the  Sangh
 parivar  was  based  on  the  assumption  that
 they  really  could  not  be  as  terrible  as  they
 themselves  said  they  themselves  were.  So,
 we  embarked  on  a  path  of  dialogue  with
 them.  The  Prime  Minister's  policy  was  a
 policy  of  conciliation  consensus  and  con-
 cord.  It  was  a  path  applauded  by
 ‘backbenchers  in  most  sections  of  the  House,
 by  the  congress  parliamentary  party,  by  the
 Congress  at  large  and  by  the  country  at
 large.  Certainly,  much  of  our  Press  emerged
 as  champions  of  pursuing  with  the  Sangh
 parivar  the  path  of  reason.

 On  ine  Gth  ef  December,  ali  of  us,
 believed  ह  was  possible  tc  resson  with  the
 Sangh  *afivat,  woke  up  i.  te  tact  of  our
 betrayadi.

 The  Sixth  December  might  yet  prove  to
 be  ared  letter  day,  if  ve  have,  in  fact,  iearnt
 our  lesson  that  we  र.ड  ever,  never  again
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 trust  the  Sangh  parivar.  ।  can  only  speak for
 "_myparty.  But!  hope  my  friends,  my  newfound

 friends  of  the  natioral  Front  will  forgive  me
 if  |  remind  them  that  there  was  only  one
 reason  for  the  BJP  Phenomenon in  the  1989
 elections.  In  that  election, the  BJP  trans-
 lated  a  four  per  cent  increase  in  its  popular

 ‘vote  into  a  400  per  cent  increase  in  its  seats
 in  this  House.  That  mathematica!  miracle
 happened  for  one  reason  and  one  reason
 only,  namely  the  seat  adjustment  entered
 into  by  the  Nationa!  Front  with  the  BJP’  ।
 was  also  that  same  seat  adjustment which
 gave  the  BJP  in  March  1990, the  unprec-
 edented  gift  of  power  in  the  States-  Madhya
 Pradesh  and  Himachal  Pradesh  on  their
 own  and  a  share  in  the  governance  of
 Rajasthan and  Gujarat.  The  sixth  Decem-
 ber  could  yet  prove  to  be  a  red  letter  day,  if
 the  secular  forces  represented in  the  Na-
 tional  Front-  and  |  have  fio  doubt  at  all  that
 all  the  forces  represented  in  the  National
 Front  are  secular-woujdl  pledge, not  to  this
 House  but  to  their  owh  hearts,  that  they  will
 never,  never,never  again  enter  into  any
 electrical  understanding  with  the  commu-
 nalism  of  the  Sangh  Parivar.

 Equally  to  my  old  friends  of  the  Left- |
 say  ‘0८  because Sir,  |  too  was  in  my
 misquided  youth  one  of  them  -!  plead  that  if
 they  were  to  pledge  to  themsetves  that  they
 too  will  never,  never,  never  against  support
 entities  that  include  the  BUP,  the  Sixth  De-
 cember  might  yet  prove  the  second  15th  of
 August  in  our  discovery  of  modem  india.

 Permit  me  to  remind  the  House  Sir,  that
 the  only  State  the  BJP  has  ever  won  on  its
 own  is  Uttar  Pradesh  in  1991.  Yes,  they  won
 that  election.  But  it  was  no  ‘Jana  Asdesh.  30
 per  cent  supported  them.  70  per  cent
 opposed  them.  Our  task  in  the  future  is  to
 consolidate that  70  per  cent  and  thus  end

 ‘forever,  the  menace  of  the  Sangh  Parivar.

 Sir,  Advanjji  ts  quoted  in  the  latest  issue
 of  India  Today  as  saying  that  he  is  embar-
 rassed  at  being  referred  to  as  the  future
 Prime  Minister of  india.  Mr.  Chairman,  Sir,
 thave  no  desire  to  embirass  Mr.  Advani.  Let
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 me  assure  him  that  he  will  never,  never,

 never  be  the  Prime  Minister  of  india.

 The  President’s  Address  then  goes  on

 to  give  its  central  message  loud  and  clear.
 For,  at  the  end  of  half  a  page,  the  Address

 implicitly  tells  the  nation  that  we  are  sick  and
 tired  of  letting  the  Sangh  parivar  set  this

 _Nation’s  agenda.  We  have  other  things  to  do
 than  avenge  ourselves  on  history.  We  are
 a  grown  up  people.  let  us  stop  playing
 Meccano  with  places  of  worship  in  this
 country.  The  nation  cannot  keep  looking
 back.  x  has  to  move  forward.

 To  move  forward,  we  need  reform.  We
 are  engaged  in  an  agonising  process  of
 structural  adjustment,  agonising  because
 we  seek  to  make  change  without  losing  our
 moorings  and  our  anchoring  in  the  funda-
 mental  philosophy  of  Nehruvian  Socialism.
 We  want  Tirpati  plus  Avadni.  Other  coun-
 tries  have  had  to  go  through  the  agony  of
 structural  reform.  Every  one  of  them  has
 suffered  much,  much  more  than  we  have.
 The  miracle  of  Manmohanomics  is  that  the
 transition  s  being  effected  with  so  little  real
 pain.  In  the  first  year  of  reform,  1991-92,  we
 arrested  the  slide  to  disaster.  In  the  second
 year  of  reform,  1992-93,  we  have  already
 started  the  process  of  recovery.  |  have  no
 doubt  that  the  next  President's  Address/will
 see  us  round  the  corner  and  on  to  the  great
 future  that  awaits  us.  Rajiv  Gandhi  may  no
 longer be  with  us  but  his  vision  of  India  is  still
 our  vision.  |  have  no  doubt  that  the  dawn  of
 the  215  Century  will  see  India  overtaking
 the  City-states  and  oil-flush  countries  of
 East  and  south  East  Asia.  The  end  of  that
 centuary  will  see  many  calling  it  the  Indian
 Century..  For  4800  of  the  last  5,000  years,
 India  has  been  in  the  vanguard  of  the  global
 economy.  Inthe  nextcentury, we  will  merely
 be  recovering  the  place  that  has  been  ours
 as  of  right  for  most  of  human  civilisation.

 At  the  same time  Sir,  |  caution, it  was
 Rajiv  Gandhi  who  reminded  us  that  our
 ultimate  goal  can  never be  to  merely  recover
 pur  place  in  the  global  economy.  Our  larger
 goal,  he  repeatedly stressed,  must  be  to
 recover  our  place  in  the  vanguard  of  human
 Civilization.  for  that,  we  need,  above  ail,



 8  Motion of  Thnaks  on  PHALGUNA 10,  1914  (SAKA)  President's  Address  622
 education-  mass  education-  education  for
 all  without  exception.  The  President's Ad-
 dress  is  remarkable  for  the  emphasis  it  gives
 to  the  development of  our  human  resources,
 starting  with  universal  Iteracy  and  universal
 elementary  education.  |  have  two  specific
 requests  to  make  of  the  Prime  Minister

 when  he  replies  to  this  debate.  One  that  he
 announce  the  target  date  by  which  this
 country  will  earmark  six  per  cent  of  its  GDP
 for  education.  Two,  that  he  outline  the  steps
 by  which  responsibility for  running  and  main-
 taining  primary  schools  will  be  devolved  to
 our  Panchayats and  Nagarpalikas.

 |  am  also  delighted  Sir  at  the  steps  that
 have  been  announced  in  the  President's
 Address  for  one  half  of  our  population-  our
 mothers  and  our  sisters.  But  |  am  disap-
 pointed  that  there  is  no  reference  to  the
 revolutionary  programme  for  awareness,
 conscientization  and  empowerment  for  the
 women  of  India  that.  we  were  promised  last
 year-  the  Indira  Mahila  Yojana.  |  request  the
 Prime  Minister to  clarify  the  present  status  of
 that  Yojana  when  he  replies  to  this  debate.

 1  submit  that  the  President's  Address
 has  been  far  too  modest  in  congratulating
 this  Parliament  and  this  country  on  the
 revolutionary  step  we  took  in  December  last
 year  to  bring  about  the  most  significant
 systemic  reform  in  the  govemance  of  this
 nation,  since  the  Constitution was  adopted
 in  1950.  |  mean,  of  course,  the  passing  of
 the  Constitution  Amendment  Bills  relating  to
 the  Panchayats  and  the  Nagarpalikas.  It
 was  my  friend  Shri  Mohan  Singh  of  the
 National  Front,  who  reminded  this  House
 that  the  passage  of  the  Bills  constitutes  a
 beginning, not  an  end.  Much  remains to  be
 done.  Within  the  next  few  months,  we  must
 encourage at  least  half  as  at  least half  our
 State  Legislatures to  ratify  the  amendments
 so  that  they  become  part  of  the  Constitution.
 We  can  then  move  on  to  fhe  question  of  the
 new  State  Legislation  that  must  follow  the
 entry  into  force  of  the  Constitutional amend-
 ments.

 16.00  hrs

 |  would  urge  the  Government to  estab-

 fish  an  All-Party  Committee  to  prepare  a
 model  draft  bill  for  the  consideration  of  State
 Assemblies  so  that  we  might  carry  forward
 the  spirit  of  national  consensus  that  ani-
 mated  tne  work  of  the  Joint  Select  Commit-
 tees  and  this  House  as  a  whole  in  regard  to
 power  forthe  people.  !  also  hope  we  can  set
 the  next  President’s  Address  as  the  dead-
 line  by  which  State  legislatures  will  pass
 their  revised  Panchayati  Rajand  Nagarpalika

 What  has  happened  in  Punjab  and
 Assam  in  recent  months  has  given  the
 nation  immense  satisfaction.  Sustained
 action  aganist  terrorism  has  established
 how  futile  it  is  to  attempt  to  appease  those
 who  carry  the  gun.  They  have  to  be  fought
 to  the  finish  but  always  with  the  knowledge
 that if  they  lay  down  arms  they  are  free  to  go
 to  the  people  democratically.  That  is  the
 lesson  we  have  leamed  all  the  way  from
 Panditji’s  actions  in  Nagalands  to  Rajivji's
 tackling  of  the  Mizoram,  Tripura  and
 Gorkhaland  problems.  !  would  suggest  that
 this  House  consider  sending  messages  of
 congratulation  to  the  Chief  Ministers  of
 Punjab  and  Assam  for  their  astonishing
 achievements.  !f  that  is  not  possible,  |  hope
 Government  will  suitably  recognize  them
 when  our  courts  permit  the  announcement
 of  this  year’s  Padma  Awards.

 |  finally  tum  to  Foreign  Policy.  in  the
 year  that  has  passed,  Nonalignment  has
 been  reaffirmed  and  resurrected  as  the
 sheetanchor  of  not  only  our  Foreign  Policy
 but  as  that  of  a  hundred  other  countries.  1
 am  sure  all  sections  of  the  House  would
 agree  with  me  that  Shri  P.V.  Narasimha
 Rao’s  unobtrusive  leadership  of  the  Non-
 aligned  Movement  has  had  Much  to  do  with
 this  achievement.  The  Rajiv  Gandhiji  Action
 Plan  for  Global  Disarmament  has  been
 brought  on  to  the  world  Agenda.  |  do  not
 know  why  the  name  of  the  Action  Plan  has
 been  altered  from  the  original  in  the
 President’s  Address-  perhaps  our  veteran
 Extemal  Affairs  Minister will  clarify-  but  if  न  is
 to  be  altered  |  suggest  it  be  called  the  Action
 Plan  for  Global  disarmament  and  a  New
 World  Order  because  the  first  part  of  the
 pian  is  technicalities;  it  is  the  second part
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 that  contains  the  vision.

 All  of  us  here  in  Parliament  have  a
 particular  responsibility  to  ensure  through
 Inter-Parliamentary  forums  that  the  world
 understands  two  things;  one,  that  we  are
 unshakable  in  our  resolve  never  to  accede
 tothe  unequal,  neo-colonial  Ne-proliferation
 treaty;  and,  two,  that  the  only  rational  ap-
 proach  to  Nuclear  disarmament  is  the  Rajiv
 Gandhi  Action  Plan.  in  this  connection,  |
 wish  tc  share  with  the  House  the  information
 that  |  have  passed  on  privately  to  the  Minis-
 try  of  Extema!  Affairs  that  a  very  important
 political  party  in  Pakistan  has  authorised  the
 publication  of  an  article  in  the  Pakistani
 press  welcoming  the  approach  to  nuclear
 disarmament  outlined  in  the  Rajiv  Gandhi
 Action  Plan,  as  reiterated  by  our  Prime
 Minister  at  the  U.N.  Security  Council  Sum-
 mit  last  year.

 |  particularly  welcome,  Sir,  the  empha-
 sis  laid  in  the  President's  Address  on  the
 energing  States  of  Central  Asia.  Our  entire
 history  and  civilization  is  bound  with  that  part
 ofthe  world.  Indeed,  begging  the  pardon  of
 the  Sangh  Parivar,  |  am  certain  the  Aryan
 immigration  into  this  land  took  place  from,  or
 at  any  rate,  through  some  of  the  recently
 liberated  tracts  of  Central  Asia.  ।  is  only  in
 the  last  two  or  three  hundred  years  that
 London  or  New  York  have  played  a  bigger
 ‘role  in  our  lives  than  Samarkhand,  Balkh
 and  Bokhara.  We  need  to  again  make
 Uzbekistan  and  Turkestan,  Kirghizistan  and
 Kazhakistan,  Tadjikistan  and  Azerbaijan  part
 of  the  everyday  vocabulary  of  the  Indian
 nation.  We  must  also  work  towards  these
 nations  being  made  part  of  the  Asianre
 surgence.  The  opportunity  beckons  for  us
 to  resume  the  process  started  at  the  Asian
 Relations  Conference  in  March  1947.

 As  a  first  step,  |  urge  our  new  Foreign
 Minister  to  remember  that  back  in  1968,
 when  he  was  the  Commerce  Minister  of  this
 country  he  was  instrumental  in  Setting  up  the
 Council  of  Minister  for  Asian  Economic  Co-
 operation  under  the  aegis  of  ECAFE.  The
 historic  task  "ow  awaits  him  of  reviving  the
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 Council  under  the  aegis  of  ESCAP.  Itis  the
 obvious  route  to  start  resurrecting  an  Asian
 personality  in  world  affairs.

 May  |  also  congratulate  our  Govern-
 ment  on  not  having  mentioned  Israel  in  this
 years  Address.  some  of  us-  emphatically
 not  me-  but  some  of  us  had  placed  some
 hopes  on  the  change  of  Govemment  in  that
 country.  But  those  illusions  have  been-
 shattered.  The  face  of  Zionisam  wears
 different  veils  at  different  times.  But  the
 factor  remains  the  same.  Zionism  is  a
 narrow-minded  exclusives.  So  it  the  reli-
 gion-based  chauvinism  that  was  respon-
 sible  for  the  “Two-nation  Theoryਂ  So  also  is
 the  ideology  of  the  Sangh  Parivar.  We  reject
 all  three  and  for  the  same  reason.  India  can
 only  be  built  on  a  large-hearted  vision  of  an
 India  that  belongs  to  all  of  us.  The
 Sanghparivar  alone  rejects  that  ample  view,
 all  the  rest  of  us  accepted  it.  Let  us  together
 build  our  country  and  marginalise  the  saf-
 fron  bridge.  |  reiterate  my  support  to  the
 Motion  of  Thanks.

 MR.  CHAIRMAN:  Motion  Moved:

 “That  an  Address  be  presented  to  the
 President  in  the  following  terms:-

 “Fhat  the  Members  of  Lok  Sabha  as-
 sembled  in  this  Session  are  deeply  grateful
 to  the  President  for  the  Address  which  he
 has  been  pleased  to  deliver  to  both  Houses
 of  Parliament  assembled  together  on  the
 22nd  February,  1993.”

 Hon.  Members  present  in  the  House,
 whose  amendments  to  the  Motion  of  Thanks
 have  been  circulated,  may  if  they  desire  to
 move  their  amendments,  send  slips  to  the
 Table  within  15  minutes  indicating the  serial
 numbers  of  the  amendments  they  would  like
 to  move.  Those  amendments  only  will  be
 treated  as  moved.

 At  list  showing  the  serial  numbers  of
 amendments  treated  as  moved  will  be  put
 up  onthe  Notice  Board  shortly  thereafter.  In
 case  any  Member  finds  any  discrepancy  in
 the  list,  he  may  kindly  bring  it  to  the  notice  of
 the  officer  at  the  Table  without  delay.
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 16.07  hrs

 (SHRI  PETER  G.  MARBANIANG  in  the
 Chair)

 SHR!  CHANDRA  JEET  YADAV
 (Azamgarh):  Mr.  Chairman,  Sir,  |  move  my
 Amendments  to  the  Motion  of  Thanks  on  the
 President's  Address  which  was  proposed by
 Shri  Digvijay  Singh.  |  am  not  going  to  read
 all  my  Amendments  but  |  deem  it  that  all
 these  Amendments  willbe  treated  as  moved
 because  |  do  not  want  to  waste  my  time  in
 reading  all  those  Amendmentswhich  are
 listed  against  my  name  viz.  Nos.  116  to  223.

 Sir,  |  have  a  great  regard  for  the  Presi-
 dent  of  India  as  the  Head  of  the  State  and
 aiso  to  his  person.  |  had  tne  honour  to  work
 with  him  for  several  years  as  a  colleague
 and!  am  fully  aware  of  his  views  on  political,
 sociai,  national  and  international  issues  but
 |  am  sorry  to  say  that  the  President's
 Address  as  has  been  pressnied  to  the  Joint
 Session  of  Partiament,  which  of  course  is  a
 siatement  on  behalf  of  the  Ceniral  Govern-
 meni  has  failed  to  taka  into  account  the
 sresent  serious  national  situation.  This
 Acldress  does  not  reflect  the  seriousness  of
 our  national  situation  क  all  walks  of  our  life,
 whether  social,  economic  or  political.  This
 also  icnores  the  serious  changes  which  are
 taking  place  on  the  irtemational  scene.  The
 country  has  enierecਂ  into  a  very  critical  de-
 cade.  |  icpe  thai  the  Goverment  of  Shri
 Narasin.ia  Rac  will  take  necessary  cogni-
 Z=nc2  of  the  emergence  of  national  as  well
 a3  international  forces  and  wili  give  a  !  aa4  to
 the  country  to  miset  sericus  challenges.  But
 tam  501४  to  say  thai  |  am  highly  disap-
 poinied  that  this  Address  tries  to  ignore
 major  changes  and  emergence  of  certain
 forces  at  a  very  high  cost.  We  must  under-
 stand  that  this  country,  after  almost  half  of  a
 century  of  its  independence,  is  facing  one  of
 the  mot  serious  challenges  in  cur  national
 life.  Our  economic  condition  is  very  bad.
 The  Gove:nment  over  the  last  three  or  four
 years,  has  always  been  coming  forward  and
 saying  that  we  are  facing  the  most  serious
 upheava!  in  our  economic  life.  Our  eco-
 nomic  credibility  has  gone  very  much  down.
 today,  India  stands  146ih  in  the  world  so  far
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 as  per  capita  income  is  concemed.  We  are
 one  of  the  most  poorest  country  in  the  world.
 Even  among  the  developing  countries,  we
 are  losing  our  position  every  day.  Today,
 when  |  am  addressing  this  parliament,  my
 attention  goes  to  the  youths  of  this  country.
 Almost  three  crore  to  fourcrore of  educated
 youths  today  are  unemployed,  without  any
 future,  with  out  any  hope.  almost  two  crore
 who  have  secured  education  upto  high  school
 are  unemployed.

 One  hundred  twenty  five  thousand  en-
 gineers,  40,000  doctors  are  without  jobs;
 and  there  is  no  hope  of  getting  any  jobs  for
 them  in  near  future.  This  is  going  tobe  avery
 explosive  situation.  !f  we  do  not  take  neces-
 sary  effect  steps  to  meet  this  growing  unem-
 ployment  among  our  younger  generation,
 the  country  will  be  facing  a  very  sericus
 explosive  situation.

 1  do  not  find  ary  serous  concrete
 programme  in  the  Address  1101  each  in  the
 Central  Budget;  no  serious  planning,  no
 serious  economic  strategy  is  there  to  meet
 this  chalienge,  which  |  say  is  a  serious  threat
 to  our  country’s  unit  and  integrity.  |  am
 saying  this  in  the  Presidentsspecial  back-
 ground  because  the  hisiory  records  it  and  all
 the  instances  in  the  history  indicate  that
 when  uremployment  grows,  poverty  in-
 creases,  when  prices  touch  the  sky.  when
 disparity  between  different  sections  of  the
 society  of  different  regions  of  the  country
 grows,  then  who  takes  the  advantage  of  all
 this.

 The  reactionary  forces,  the  ferces  of
 vested  interests,  iry  to  take  full  advantage  of
 such  situation;  and  today,  this  is  what  is
 happening  in  India.  |  am  glad  that  the
 President  has  at  least  in  the  first  paragraph
 of  his  Address  has  taken  note  of  this  danger
 but  danger  has  not  been  taken  a  proper
 note.

 The  Prime  Minister,  in  this  House,  after
 6th  of  December,  when  the  most  unfortu-
 nate  national  tragedy  took  place  in  this
 country,  when  the  forces  of  fascesin  in  this
 country  openly  defied  the  Constitution  of
 this  country,  they  disobeyed  the  direction  of
 the  highest  court  they  open  said  in  our



 627  Motion of  Thnaks  on

 in  our  Parliament  that  they  did  not  have  any
 expect for  the  law  of  the  country so  far  as
 that  particular  place,  disputed  place of  wor-
 ship  was  concemed,  they  went  back  on  their
 own  words  given  fo  this  Parliament,  given  to
 the  National  Integration  Council,  they  took
 uncontrolled crowd  with  a  design  to  demol-
 ish  tha,  historical  place  of  worship,  when
 that  thing  happened  in  this  country,  the
 Prime  Minister  said  that  he  had  been  be-
 trayed.

 charge  this  Government that  this  Gov-
 ernment  has  not  been  able  to  understand
 the  nature  ard  character  of  these  forces:
 and  they  h:.ve  been  compromising  with
 them  at  every  step  since  their  political  base
 siarted  weakening,  since  pocr  peopie in  this
 wountry.  tre  most  weaker  section  क  this
 county,  fv  ui.u,  after  hali  a  century  cf  our
 independence,  that  the  rea!  benefit of  the
 growth  and  development,  was  going  to  a
 handful  of  vested  interests  in  this  country,
 whether  they  are  in  industry,  in  land  in
 education,  in  administration  or  in  whatever
 areas  they  are,  these  vested  interests  have.
 8  total  grip  all  every  aspects  in  our  hationai
 ite.

 Then  the  Congress  Party  started  com-
 promising  with  the  communai  forces  and
 issues in  this  country.  They  thought that  this
 country  belonged  only  to  Hindus  and  if  they
 compromised with  Hindu  communai  senti-
 ments,  if  they  cooperated  with  BJP,  perhaps
 they  will  be  a  political  beneficiary; and  that
 was  why  the  Ayodhya  incident  could  take
 ‘place.  The  lock  was  unlocked.  ।  was  the
 first  comprise  by  the  congress  Government.
 The  second  compromise was  that  shiianyas

 the  Leader  of  the  congress  party  went  to
 Ayodhya  in  1989  Lok  Sabha  elections  and
 Srom  there  he  said  that  they  are  going  to
 bring  Ram  Rajya  in  this  country.  These
 were  the  compromises, without  understanc-
 ing  this  that  if  congress  would  go  one  step
 forward  in  appeasing  the  communai  forces
 in  this  country,  the  real  communal  forces
 wourd  go  ter  steps  forward.

 After  all  Congress  Party  has  a  history  it.
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 The  Congress  Party  was  in  the  forefront  of
 the  national  struggle  ०  this  country.  it  has
 the  credit  and  honour  of  leading  the  libera-
 tion  forces  in  this  country.  But  this  party

 Shri  Mani  Shankar  Aiyar,  after  1977  and  you
 must  understand it.

 Even  today,  may  |  ask  the  Prime  Minis-
 ter  that  how  he  thoughi  that  on  4th  of
 December  if  he  would  talk  to  some  of  the
 Sangha  Parivar  leaders, they  would  give
 him  honest  assurance,  they  would  stand  by
 their  commitment,  they  would  go  by  the
 constitutional  provisions.  Here  he  failed to
 undersians the  real  chardcier of  the  com-
 muna!  forces  and  the  Sangh  Pariwar.  |  am
 still  requesting  the  Prime  Minister  that  your
 party  is  stil!  2  big  political  force4in  this  coun-
 try.  Your  party  has  to  play  a  role  m  tre
 national  tegration  of  this  country,  butplease
 understand  the  dangers  from  these  forces.

 This  is  the  most  crucial  decade  in  our
 history.  This  is  the  decade  of  crises.  The
 new  worid  is  emerging.  The  new  forces  are
 coming  on  the  mitemational as  well  as  ०
 national  scene  also.

 Sir,  this  decade  is  a  dangerous decade
 in  one  sensé,  that  the  communal  forces,  the
 vested  interest  forces,  ihe  forces  of  status-
 quoism  are  trying to  strengt?en their  hald  on
 the  society.  They  are  trying  to  mislead  the
 political,  social  forces  and  masses  of  this
 country.  8  at  the  same  time  this  is  a  very
 crucial  decade,  2  decads  in  whirl:  tie  emer-
 gence  of  new  popular  forces  is  on  the  scene
 alsc.  ह  you  see  in  our  country  the  you  wi:
 find  that  the  dovsn-trodden peopie,  the  so-
 Cially  anc  economically exploited  people  for
 centuries, have  got  a  voice  today.  Thay  are
 asserting  for  their  equal  piace  in  the  society.
 They  are  asserting for  their  place  in  the
 administravon.  They  ars  fighting  for  their
 rightful  piace  in:  governance  of  this  country.
 That  is  why  |  am  saying  tha!  a  oper  mute
 has  not  besn  takwi:  in  the  Presxient’s  Ad-
 Gress  af  the  emergence of  hese  new  forces
 in  this  decade.

 Sir,  |  wil  say  that  this  Address  ccom-
 pletely  failed  io  sive  any  new  simiegy  to
 meet  the  communa:  in  Prds  Genin
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 try.  BJP  and  Sangh  Parivar,  in  my  opinion,
 are  not  only  communal  organisations  but
 they  are  semi-fascist  organisations.  They
 way  they  are  trying  to  destroy  democracy  in
 this  country,  the  way  they  are  openly  chal-°
 lenging the  law  of  the  land,  the  way  they  are
 defying  the  highest  court  of  the  land,  the  way
 they  are  trying  to  misuse  religion  in  this
 country,  may  |  ask  this  Government  that
 when  our  election  law  makes  a  clear  provi-
 sion  that  no  political  party  can  use  any
 religion  symbol!  or  can  take  the  help  of
 religion  in  their  election  campaign,  how  is  it
 that  the  Government is  sleeping  over  this
 fact  that  BUP  is  openly  using  religion?  ॥  is
 going  ail  out  to  use  not  only  the  religious
 symbol!  but  is  making  a  national  campaign
 on  religious  basis.  Has  the  Government to
 say  anything on  this?

 In  the  President's  Address  why  they
 have  not  taken  any  note  of  this?  Whether
 they  are  going  to  do  anything  against  this?

 Therefore,  Sir,  the  major  question  to-
 day  before  our  country  is  whether  we  want
 a  Hindu  Rashtraor  we  want  a  secutar  State?
 Now  this  question  has  to  be  squarely  an-
 swered  today.  A  party  which  is  trying  to  say
 that  they  are  going  all  out,  they  will  not  say
 openly  perhaps  they  want  a  Hindu  Aashtra.
 There  are  somany  members  in  their  Sangha
 Parivar  and  even  they  have  gone  to  the
 extent  of  denigrating this  Parliament.  They
 have  said  openly  that  so  far  the  question  of
 Ram  is  concemed,  the  faith  in  Ram  is  con-
 cemed,  it  will  not  be  decided  by  this  sansad,
 it  will  be  decided  by  their  Dharma  Sansad.
 They  said  that  it  would  be  decided  by  their
 Dharma  Sansad.  This  is  most  degrading to
 this  Parliament,  degrading  to  the  highest
 Court  in  this  country,  degrading  to
 theConstitution in  this  country,  degrading  to
 the  election  law  in  this  country  and  degarding
 to  the  law  of  the  land  in  this  country.  This is

 |  take  बे  as  a

 Here  |  will  say  that  the  ruling  party  has

 yet  responding, they  are  not  yet  seeing  this
 danger  and  that  is  where  |  feel  that  the
 President's Address  has  not  taken  a  note  -
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 ०  proper note  -  of  it.

 1  would  lke  to  make  one  thing  very
 Clear,  which  has  not  been  made  clear  so  far.
 That  in  this  country  a  party  like  the  BUP  is
 trying  to  project  itself  as  a  Hindu  party,  as  if
 the  Hindus  have  been  denigrated  in  this
 country,  as  if  the  Hindus  have  been  ignored
 in  this  country, and  as  if  great  injustice has
 been  done  to  Hindus  in  this  country.  Itis  not
 a  question  of  Hindu  or  non-Hindu.  Today  the
 BJP  has  clearly  shown  that  it  is  not  a  Hindu
 party  but  it  is  a  party  with  a  Brahminica!
 system.  -  -  to  pursue  the  Brahminical
 system  which  for  3,000  years  in  this  couritry
 humiliated  the  working  classes  and  humili-
 ated  those  people  who  produce  the  capita!
 for  this  country.  ,  this  is  a  party of
 Brahminical  system  and  is  openly
 advocatingthat  But  in  the  name  ot
 Hinduism  they-svant  tc  divide  this  country
 and  hak  the  g@tward  march  of  social!  sustice
 movement,.

 1  walld  like  to  ask  one  question.  Siwi
 Vidyachiaran Shukia  is  hers.  i  fee!  that it  is
 high  timerthat  his  pasty  should  also  give  a
 serioug'tonsideration to  this.  Why  are  the
 people  being  attracted to  them?  Why  are
 they  trying  to  mislead  the  people?  Why?
 The  simple  reason  is  that  in  the  last  haif,
 century.  We  had  one  of  the  highest  unem-
 ployed  youths  in  this  country.  Our  per
 Capital  income  is  one  of  the  lowest  in  the

 and  the  poor  are  growing  every  year.  One-
 third  of  our  population  is  fiving  stil  below  the

 What  is  happening  in  this  country?  The
 main  reason  is  thai  the  Congress  Party  has
 given  full  attention  only  to  elitist  sections  of

 they  had  decided  to  implement  the  Manda!
 Commission  Report.  May  |  ask  one  ques-
 tion?  -  per  cent  of  our  population
 Consists  of  socially  and  ecucationaily back-
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 ward  classes.  There  was  a  clear  cut  provi-
 sion  in  our  Constitution  that  the  Government
 would  take  every  necessary  step  for  their
 socio-economic  upliftment  and  also  to  give
 them  an  adequate  share  in  the  governance
 of  the  country.

 Why  is  it  that  though  the  Constitution
 came  into  existence  in  1950  and  we  are  now
 in  1993,  but  the  Government  did  not  do
 anvthing.,  It  was  left  to  the  Janata  Party
 when  it  came  to  power  in  1977  to  take  steps
 to  appoint  the  Mandal  Commission.  After
 the  Mandal  Commission  was  constituted,
 when  the  Congress  came  into  power,  for  ०
 whole  decade,  as  they  did  with  the  Kaka
 Kaleiker  Commission,  they  threw  the
 Manada!  Commission  Report  in  the  waste
 paper  basket.  They  did  rot  do  anything.

 it  was  again  left  tc  the  V.P.  Singh
 Government  ths  Janata  Dal  and  National
 Front  Government  to  take  action  when  it
 came  १0  power.  When  Shri  V.P.Singh  came
 to  power  he  actified  at  least  twenty-seven
 per  cent  of  reservation  to  the  Backward
 Classes.  Later  on  which  Narasimha  Rao
 Govermentcame,  knowingly  they  amended
 the  notification  te  dilute  the  Mandal  Com-
 mission.  Knowing  it  wall  that  itis  against  the
 Constitution.  ।  wiii  not  stand  the  scrutiny  of
 the  court.  They  thought  perhaps  in  the
 Supreme  Court  it  will  take  some  time,  few
 vears.  They  wanted  to  postpone  it.  But  the
 Supreme  Court  aid  the  right  thing  by  striking
 down  the  amended  notification  of  Narasimha
 Rac  Government.  May  |  ask  what  is  hap-
 pening  today?  The  Supreme  Court  gave  a
 clear  judgement  that  by  16th  of  March,  a
 committee  should  give  jis  report  about  those
 who  should  not  be  benefited  of  reservation
 whom  they  callea  ‘the  creamy  layer’.  By
 excluding  them,  they  said,  the  Mandal
 Commission’s  Report  should  be  imple-
 mented.  They  also  said  in  their  judgement
 that  the  Government,  by  one  or  the  other
 excuse,  has  not  implemented  it  for  the  last
 forty  years.  This  was  ०  clear  severe  stricture
 on  the  performance  of  the  Congress  Party
 Govermentthat  they  were  always  in  search
 of  excuses  not  to  implement  the  recommen-
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 dations  of  the  Mandal  Commission.

 Now  you  are  paying  tribute  to  Dr.
 Babasaneb  Ambedkar.  It  is  a  new  fashion
 for  the  Congress  Party  to  pay  tribute  to  the
 great  leader  of  the  down-trodden  people  of
 this  country,  Dr.  Babasaheb  Ambedkar.  15
 it  enough  that  you  announce  the  establish-
 ment  of  some  foundation,  establishment  of
 some  institutions  and  then  totally  ignore  his
 ideas?  They  are  sleeping  over  his  ideas.
 Badasaheb  Ambedkar  knew  that  the  down-
 trodden  people,  specially  those  belonging  to
 Scheduled  Castes  and  Scheduled  Tribes
 will  be  now  here  unless  reservations  are
 given  to  them.  Why  is  it  that  even  after  forty-
 two  years  of  our  Constitution  having  come
 into  existence,  even  ten  per  cent  reservation
 for  Scheduled  Castes  and  Scheduled  ,  Tribes
 has  not  been  able  to  get?  Why  is  it  that  52%
 of  our  population  backward  classes  have
 not  got  even  single  per  cent  reservation  in
 our  administration?

 |  am  raising  another  important  ques-
 tion.  |  feel  that  in  democracy  itis  not  enough
 that  you  give  representation  in  the  legisia-
 tive  bodies  in  parliament  and  Legislatures.
 The  bureaucracy  is  an  important  instrument
 for  the  implementation  of  socio-economic
 programmes  and  policies.  Bureaucracy  in
 any  system  is  one  of  the  most  important
 organs.  Today  democracy  is  dominated
 only  by  ten  per  cent  people  in  our  society.
 indian  bureaucracy  is,  in  character  and  na-
 ture,  an  elitist  bureaucracy.  ॥  has  no  sensi-
 tiveness.  If  it  has  any  understanding,  it  has
 the  only  understanding  to  sabotage  all  the
 policies  and  programmes  which  are  meant
 for  the  weaker  sections,  for  the  poor  sec-
 tions  of  the  society.  Therefore,  |  demand
 today  that  the  Government  must  come  out
 with  ascheme  with  atime-bound  programme
 that  during  the  next  ten  years  the  Govern-
 ment  will  see  to  it  that  every  section  of  our
 society  will  be  given  adequate  representa-
 tion  in  the  administration  of  our  country  as
 per  the  Constitutional  provisions  which  are
 there.  Therefore,  the  Government  must
 make  special  recruitment  in  the  next  ten
 years  to  see,  firstly,  that  twenty-seven  per-
 cent  reservation  for  socially  and  education-
 ally  backward  classes  is  fulfilled  and  sec-
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 ondly  that  the  un-fulfilled  the  reservation
 quota  of  Scheduled  Casstes  and  Scheduled
 Tribes  is  also  fulfilled.  The  third  question  i
 am  raising  is  that  the  major  minority  Muslims
 in  our  country  are  also  inadequately  repre-
 sented  rather  they  have  almost  no  repre-
 sentation  क  the  Government  services.  Their
 representation  is  falling  dowri  every  year.
 Forexample,  Muslims  are  one  of  the  biggest

 not  one  of  the  biggest  but  the  biggest
 minority  in  our  country.  They  are  12  10  13
 percent  population  in  our  country  What  is
 their  position?  Like  the  backwara  classes
 who  are  52  per  cent  in  the  population  Cut
 having  Jess  than  four  per  cent  representa-
 tion  क  our  administration  and,  Muslims  who
 are  12  to  13  per  cent  of  our  popuiation  are
 having  less  than  1.5  per  cent  representation
 in  our  administration.  The  figure  is  coming
 down  almost  to  one  per  cent.  Therefore,  in
 the  name  of  democracy,  in  the  name  of
 strengthening  the  democracy  11  this  coun-
 try,  in  the  name  of  justice  i  demand  that  the
 Government  shouid  restructure  its  adminis-
 trative  machinery  its  recruitment  policy  and
 see  to  it  that  during  the  next  ten  years,  the
 proper  representation,  including  adequate
 representation  to  minorities,  in  this  country.
 is  given  in  the  Government  services.  i!
 should  be  done.  if  it  is  not  done.  then
 democracy  will  be  weakened;  demccracy
 will  become  meaningless  and  democracy
 will  have  no  purpose.  Therefore,  |  am
 demanding  that  the  Government  must  an-
 nounce  the  reservation:  policy.

 |  will  also  say  that  the  President's  Ad-
 dress  has  totally  ignored  the  intematicnal
 situation  and  India’s  role.  ।  is  a  matie:  of
 great  regret  that  India,  which  used  10  play  a
 major  role  even  when  we  were  not  free,  has
 no  voice  now  in  the  Intemational  area.  The
 voice  of  Mahatma  Gandhi,  the  voice  of
 Jawaharlal  Nehru  were  heard  on  the  inter-
 National  scene  when  fascism  was  growing  in
 Germany;  when  fascism  was  growing  in
 Italy;  when  imperialism  was  trying  to  sup-
 press  the  liberation  movements  in  every
 part  of  the  worid.  Even  at  that  time  our  voice
 was  respected.  ॥  was  heard  and  our  coun-
 try  was  able  to  play  a  role  whether  it  was  a
 war  against  Vietnam  or  whether  it  was  an
 attack  of  Israei  on  the  Arab  countries  or
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 whether  it  was  about  racial  regime  in  South
 Africa  or  whether  it  was  about  armament
 race,  everywhere  India  used  to  play  a  fead-
 ing  role.  But  India  has  ne  voice  today.  india
 15  totally  ignored.  India  does  not  figure
 anywhere.  The  only  reason  is  that  India,  as
 iLiS  Compromising  on  our  national  issues,  is
 tryingio  compromise  on  iniemational  issues
 also.

 Our  inends  from  the  Congress  partv
 have  said  thal  row  the  eccnomv  nas  started
 picking  and  our  position  is  very  sound  so  far
 as  the  economy  is  concerned.  ।  only  give
 two  exampies.  What  is  the  position  of  our
 devts-  externa’  debts  and  intermaj  debts  in
 our  country?  |  arn  giving  ihe  figures  which
 are  availabie  with  me:  they  must  before  than
 that.  The  extemal  debt  25  on  Stsi  march,
 1992  ts  57,125  million  LS.  dollars;  equal  to
 as.  1,71,310  crores.  That  is  the  extemal
 dect  of  ourceuntry  t  the  same  penod  our
 internal  debtis  As.  ;  50.473.97  crores.  This
 is  much  bigger  and  the  infemal  debt  is
 almost  doubie  the  figure  of  our  annua’  Bud-
 get  and  the  external  debt  figure  is  also  much
 binger  than  our  annua!  Budget.

 Where  do  we  stand  now?  are  we  not
 becomung  आ  indented  country?  Are  we  not
 seeing  this  danger  that  because  of  our
 economic  situahon  the  extemal  forces  are
 trying  to  take  ful!  advantage  of  this?

 iam  sorry  to  say  that  the  President's
 Address  compictely  «jnores  the  results  of
 the  new  economic  policy.  They  are  o
 saying  that  because  they  have  successfully
 neaotiated  and  oct  the  ioan  प  1.M.F.;  loan
 from  the  Véorld  Bank  and  loan  from  Asia
 Development  Bank,  810,  therefore,  our  po-
 sition  15  very  sound.  Let  us  mot  close  our
 eyes  and  behave  like  an  ostrich.

 Today  the  fact  remains  that  india’s
 economy  has  become  very  vulnerable.
 India’s  rate  of  growth  came  almost  to  one
 per  cent  orless  than  one  percent.  Every  one
 in  the  word  feels  that  unless  and  until  a
 country  of  india’s  size,  a  country  of  India’s
 resources  achieves  a  growth  of  80  10  per
 cent,  we  have  no  future.  What  ७  the  growth
 ratio  of  China?  13  per  cent  or  14th  per  cent
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 or  15  percent  per  year.  What  is  the  position
 of  China?  They  are  surplus  in  exports  and
 imports.  Every-year,  their  surpius  is  more
 than  15  billion  doliars.  And  what  ts  our
 position?  Every  year  we  are  giving  conces-
 sions  after  concessions  to  the  capitalists  of
 our  country,  but  our  import  is  increasing,
 export  is  going  down,  our  deficit  is  increas-
 ing  and  simultaneously  our  debts  are  also
 increasing,  and  theretore,  no  one  has  ever
 objected,  Sir,  in  this  House  that  in  today’s
 world  we  should  not  ask  for  foans  from  any
 international  agency.  That  can  be  done,  it
 has  always  been  done,  but  on  what  condi-
 tion  and  in  what  capacity?  ।  we  are  not
 increasing  cur  capacity  to  repay.  the  loans,
 if  we  are  not  taking  full  advantage  of  those
 loans,  what  has  happened  in  the  recent
 Budget  speech  of  the  finance  Minister?  |!am
 sorry  to  Say,  Sir,  that  this  Budget  speech  will
 give  more  strength  to  the  capitalist  system
 in  this  country.  This  Budget  is  going  to
 strengthen  the  capitalist  base  in  our  country.
 The  most  dangerous thing  which ।  -  -  that
 unlimited,  unrestricted  impor,  reduction  in
 customs  duty  even  in  respect  of  capital
 goods  is  going  to  destroy  the  heavy  indus-
 tnes  in  India  which  have  been  built  over  a
 period,  we  have  got  some  of  the  best  heavy
 industries  in  this  country,  but  they  are  going
 tobe  damaged  because  of  the  Government's
 export-import  policy  and  its  new  customs
 and  excise  policy.  Sir,  |  see  a  danger to  our
 -  policy.  Self-retiance  has  been
 our  main  goal  and  our  main  objective.  No
 country,  particularly  a  country  of  India’s
 magnitude,  of  population and  size  and  com-
 plexity  of  problems  can  afford  to  tell  out  its
 total  economic  policy  and  trade  policy.  ।  see
 this  danger  that  our  self-reliance  policy  is
 going  to  be  weakened  and  we  are  opening
 our  market  to  the  international forces,  to  the
 multinational  corporations  and  our  whole
 effort  is  how  to  attract  them,  our  effort is  not
 how  to  strengthen  our  economy, our  interna!
 industry,  whether  it  is  small-scale or  me-
 dium-scale.  Sir,  almost  three  lakhs  of  small
 and  medium-scale  industries  closed  during
 last  two  year  in  this  country.  Either  there
 was  lock-out  of  they  have  been  forced  to
 close.  There  is  no  liquidity  in  cur  indian
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 market  today,  there  is  no  seemingly  rapid
 growth  in  our  market  today  and  we  have  not
 succeeded  to  capture  anywhere  the  export
 market.  Why?  Again,  |  will  say  this.  |  feel,
 in  my  opinion  the  bureaucracy is  a  big
 hurdle,  itis  unimaginative  bureaucracy.  This
 bureaucracy  has  an  elitist  character,  this
 bureaucracy  does  not  have  that  feeling  for
 the  uplifment  of  the  poor  of  this  country.
 Therefore,  |  command  radical  re-structuring
 of  indian  bureaucracy  not  only  by  giving
 proper  and  adequate  representation  to  van-
 ous  sections  of  our  society,  but  alsowe  must
 improve  their  quality,  we  must  improve  their
 understanding  which  is  totally  lacking  today
 and  therefore,  bureaucracy  is  one  hurdie  for
 which  nothing  has  been  said  in  this
 President's  Address  and  bureaucracy,  as  |
 said  earlier,  is  an  important  instrument  for
 the  implementation  of  socio-economic
 programmes  implications.

 Sir,  finally  |  would  say  that  the  time  has
 come now  for  us  to  give a  very  serious
 thought  as  to  what  kind  of  India  we  want  to
 build  and  what  will  be  the  place  of  India  in  a
 new  -०  order.  The  capitalist  view  is,  they
 want  to  see  a  world  order  with  their  own

 ing  in  view  their  own  trade  interests,  and
 their  domination.  They  are  all  united  today;

 as  seven  and  the  entire  Europe  is  trying  for
 uniay  and  even  they  are  thinking  of  forming
 one  Government; the  North  Americans  are
 united.  Even  ASEAN  countnes  have  taken
 certain  concrete common  steps.  But, it  is
 not  the  case  in  south  Asia  where  India  can
 play  an  important role.  Fifteen  years  ago,  a
 Question  was  raised  in  the  United  Nations
 Stating  that  India  is  no  more  a  developing
 country,  India  is  a  developed  country  with  its
 vast  natural  resources,  with  its  large  scien-
 tific,  technical  and  educational man  power.
 But,  today  that  situation  is‘no more  there.

 Sir,  the  new  economic  policy  and  the
 new  approach  of  the  Govemment  has  really
 weakened  the  future  prospects  of  our  coun-
 try.  so,  this  is  high  time  that  the  Government
 of  India  must  take  into  account  the  emer-
 gence  of  new  social  forces  in  our  country
 There  wilt  be  confrontation.  |  say  this  is  2
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 torces  of  change  and  the  forces  of  status
 quo  and  there  will  be  a  confrontation  be-
 tween  these  two  forces.  The  downtrodden
 peaple,  the  social  groups  which  have  been
 exploited  for  cuntunes,  the  Scheduled
 Castes.  the  Schuduled  Tribes.  the  Sack-
 ward  Classes,  (८  Minorties  whe  werg  ae-
 nied  jusuce  and  wha  were  demad  even  self
 signdy  ir  our  society,  wit  fignt  for  their
 dghtiul  place.  The  anti-democratic  forces.
 the  anti-charge  forces  which  are  reflected  in
 the  Sangh  Pivarwiti  come  out  openly  ana
 they  wilt  :oin  hands  with  national  capiialists,
 international  capilaiists  and  they  will  ण  to
 axplod  the  backward  'eelings  of  the  masses,
 the  rehgiccus  feelings  of  the  peaple.  They  will
 try  to  stap  the  onward  march  of  the  socia!
 fames  and  therefore.  there  willoe  ४  confron
 tation.  There  will  be  violence  atso.  But,  !
 want  to  say  that  no  pow.:  —vehether  न
 vested  interest  forces  or  tix:  mong  policies
 of  the  Congress  party  or  the  ccmpromises  of
 the  Congress  Party  ar  the  Sangh  Parivar's
 communal  policies  and  programmes,  willbe
 able  to  stop  this  onward  march  of  the  85  per
 cent  of  our  people.

 Sir,  this  is  an  era  of  the  peopie;  this  is  an
 era  of  the  social  justice  and  this  is  an  era  of
 the  change  in  favour  of  the  to#ling  masses  in
 this  country.  This  fact  must  be  recognised.
 1  am  sorry  to  say  that  this  fact  is  not
 recognised  by  the  ruling  party.

 Sir,  you  come  from  a  beautiful region  of
 our  country.  what  was  the  reason  for  dis-
 contentment  there?  It  is  because the  people
 in  that  beautiful  part  of  our  country,  North
 eastem  zone  felt  that  injustice  was  done  to
 them  and  their  natural  feelings  and  aspira-
 tions  were  not  recognised.  They  were  not
 given  their  due  place  in  a  free  India  and
 therefore,  that  part  was  in  trouble  by  ex-
 tremists  forces,  by  the  forces  which  did  not
 believe  in  democracy.  The  same  thing  has
 happened  in  Kashmir  also,  which  is  a  beau-
 tful  part  of  our  great  country.  We  cali
 Kashmir  as  the  ‘Paradise  on  the  Earth’.
 There  is  growing  unemployment  now,  their
 cottage  industries  are  in  distress;  their  trade
 and  tourism  difficulties,  the  youth  ultimately
 took  tc  arms.
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 !  do  not  take  as  an  anti-!.ifian  revolt  by

 ine  people  of  Kasnmir  or  १९/ **  2  people  of
 Punjab  or  by  the  peapie  (ह  2  .  theast  zene
 of  our  country.  Itisa  powe-..'  Srpression,
 wis  ar  assertion  for  their  rightti1i  place  and
 their  oghiful  share  in  cur  democ  ite  set  up.
 We  must  lake  tase  things  10;  consider-
 ation,

 Witt,  (nese  word  hope  the  Govem-
 menatot  inca  will  accent  aur  ame  idments  to
 the  vote  of  Presisent’s  Ac‘dress  |  bape  the
 Govemment  will  ta 3  coomizance  of  tho  new
 situation  and  सद  with  8  Jciermination
 which  lacks  in  this  auvernme  «i.  !  ope,  with
 ०  vision,  with  a  peitical  wili,  +  ा  आ  detenni-
 nation  and  with  4  sense  ao  Justice,  the
 Goverment  of  inka  ह्य  acce 1  the  amend-
 ments  tnat  we  have  proposed  anc  then  ५!
 will  te  able  to  send  a  unanim  | क  thank  to
 the  “resident  of  India.

 [  Transiatior]

 That  at  the  end  of  the  motion,  the  fotiowing
 be  added.  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  reconsidering  the
 comprehensive  agriculture  policy  with
 a  view  10  resolving  the  difficulties  faced
 by  the  farmers,  providing  remunerative
 prices  and  raising  their  standard  of
 living  in  the  country  particularly  in
 Madhya  Pradesh  and  Rajasthan  which
 have  been  neglectedਂ  (183)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  all  round  and
 balanced  industrial  development  of  tribal
 dominated  Madhya  Pradesh  to  bring  it
 at  par  with  other  industrially  developed
 States.”  (184)

 That  at  the  end  of  the  motion,  the  following
 be  added.  namely:-

 “put  regret  that  there  is  no  rnention  in
 tne  Address  about  holding  elections  in
 Uttar  Pradesh.  Madhya  Pradesh.
 Rajasth.in  and  Himachal!  Pradesh  at  an
 early  daeਂ  (225)



 639  Motion  of  Thnaks  on

 That  at  the  end  of  the  ०,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  opening  of  new  sports
 stadium  in  Madhya  Pradesh.”(226)

 That  at  the  end  of  ithe  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  an  effective  plan  to
 curb  infiltration  across  the  bor-
 ders  ."(227)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  opening  Kendriya
 Vidyalaya/Navodaya  schools  in
 Mandsaur  district  of  Madhya
 Pradesh.”(228)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  bringing  agriculture
 at  par  with  industry."(229)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  for  holding  early  elections
 to  the  Delhi  Legislative  Assembly.”
 (230)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  curbing  increasing
 prices  of  essential  commodities  par-
 ticularly  food  items."(231)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
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 the  Address  about  early  construction  of
 Ram  Mandir  at  Ram  Janma  Bhoomi  in
 Ayodhya.”(232)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  constructing  the
 Masjid  in  Ayodhya  outside  the
 ‘Panchkoshi  Parixrama."(233)

 That  at  the  end  of  the  motion,  the  following
 be  added.  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  achievements  of
 the  National  Literacy  Mission  iaunched
 under  National  Education  Policy  which
 was  implemented  ata  heavy  cost."(470)

 That  at  the  ev  ‘of  the  motion,  the
 following be  added,  namely:-

 “put  regret  that  there  id  no  mention  in
 the  Address  about  providing  remunera-
 tive  prices  to  the  farmers  for  wheat,
 groundnut  and  cotton.’(471)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  the
 import  of  wheat  and  cotton,  curbing  the
 unprecedented  increase  in  the  prices  of
 chemical  fertilisers  and  taking  positive
 steps  for  augmenting  agricultural  pro-
 duction.”(472)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  taking  positive  steps
 for  curbing  increasing  extremist  and
 terrorist  activities  in  ‘Doda’  region  after
 the  happenings  in  Kashmir  valley  as  a
 result  of  which  the  life  in  the  area  is  not
 normal  and  people  are  disappointed
 and  constrained  to  migrate.”(473)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-
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 “put  regret  that  there  is  no  mention  in
 the  Address  about  an  effective  Nationa!
 Heaith  poiicy  to  control  goiter,
 elephantiasis  and  similar other  diseases
 which  have  spread  as  epidemics  in
 many  areas  and  affected  thousands  of
 people.”(474)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  taking  effective  steps
 to  provide  employment  opportunities  to
 educated  and  semi-educated  youth  in
 the  country.”(475}

 That  ai  the  end  of  the  moticn,  the  following
 be  added,  name!y:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  slow  functioning  of
 Consumer  Protection  Councils  at  the
 district  level  and  their  inability  to  resolve
 the  difficulties  of  consumers  in  the  face
 of  increasing  prices  particularly  in
 Mands<ur  Ratlam,  Ujjain  and  Shajapu:
 districts  of  Madhya  Pradesh.'(476)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  any  long  term  policy  to
 augment  the  irrigation  facilities  for  agri-
 culture  in  Uttar  Pradesh,  RajaSthan  and
 Madhya  Pradesh.”(628)

 That  the  end  of  the  motion,  the  following  be
 added,  namely;-

 “but  regret  that  the  Address  does  not
 mention  about  any  plan  to  generate
 more  electricity  and  to  provide  electric-
 ity  to  the  farmers  in  the  country  spe-
 cially  in  Madhya  Pradesh,.Rajasthan
 and  Uttar  Pradesh.”(629)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
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 the  Address  to  reconsider  India’s
 Nuclear  Programme  despite  the  fact
 that  Pakistan  has  confirmed  that  it  was
 making  Atom  Bomb.”(888)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  opening  residential
 schools  for  the  Scheduled  Castes  and
 Scheduled  Tribes  in  Madhya  Pradesh
 and  Rajasthan.”(889)

 PROF.  PREM  DHUMAL:  |  beg  to  move  that
 at  the  end  of  the  motion,  the  following  be
 added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  address  about  taking  concrete  steps
 to  check  price  rise,  malpractices  and
 unemployment  in  the  country.”(19)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no-mention  in
 the  Address  of  the  curbs  imposed  by
 ihe  Government  on  the  democratic  right
 of  the  political  parties  to  hold  rallies  and
 public  meetings  in  the  capital”(91)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  prepare
 common  civil  code  for  all  Indians.”(92)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  prepare
 common  civil  code  for  al  |  Indians.”(93)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  of  having  a  Human  Rights
 Commission  instead  of  the  Minorities
 Commission  in  the  country.”(94)
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 That  at  the  end  cf  the  moton,  the  Following
 be  added  namely:-

 “but  regret  a  there  ts  no  mention  क
 the  Address  about  removing  of
 disparties  in  ‘One  Time  increase  (OTH
 scheme  announced  for  the  ex-

 servicemen."(208}

 That  at  the  end  of  the  motion,  the  foltow-
 ing  be  added,  namely:-

 “put  regret  that  there  is  no
 mention  in  the  Address  about  the  resto-
 ration  of  spe-
 cial  status  tc  Hili  States  like  Himachal
 Pradash.  (209)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namety:-

 “but  regret  thai  there  is  no  menbon  क
 the  Address  about  the  special  recruit-
 ment  drive  tc  the  Armed  Forces  anc
 Para  militany  Forces  Particulan  from
 Himachal  Pradesh,  Punjab,  |  &  k  ana
 Haryana  .'  (210)

 That  at  the  end  of  ‘he  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  address  for  giving  royalty  to
 Himachal  Pradesh  on  electricity  gener-
 ated  by  Hydro-electric  Projects
 there.’(211)

 [Translation  |

 SHRI  NITISH  KUMAR:  [88001]:  |  begto
 move  :

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  taking  effective
 measures  for  providirig  equal  oppertu-
 nities  of  education  and  checking  influ-
 ence  of  money  power,  particularly  in  the
 field  of  higher  education.”(38)
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 That  व  the  end  of  the  motion,  the  following
 be  ackied.  namety:-

 “but  regret  thai  thare  ह  no  mention  in
 the  Address  about  complcing  the  de-
 velopment  projects  on  schedule  as  re-
 sut  of  which  on  the  one  hand  the  cost
 escalates  te  72%:  whereas  07  the  other
 hand  the  couniry  does  not  benefit  from
 the  development. (र)

 That  व  end  of  the  motion,  the  following  be
 added,  namely--

 “hid  regret  that  there  is  no  iae7:tion  in
 the  Address  about  imoberneriin  2  time
 bound  Programme  for  the  prooer  aa
 velopment  of  thosy  fiving  beluw  fre
 powerty  शिन,  (वैरी)

 That  ai  the  end  of  the  :otton.  the  following
 be  added,  namely.

 “oul  regret  that  there  is  nu  mention  in
 the  Address  abcut  revamping  the
 present  Public  Distrit:  tion  System  which
 has  faited  in  curbing  th>  prices  af  con-
 Sumer  goocs  in  the  जूड  mzarket  par-
 toularly  essentit!  comaoditins  "(व

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  safeguarding  the
 interest  of  76%  marginai  and  small
 farmers  and  providing  them  remunera-
 tive  support  price  and  raising  the  cost  of
 agricultural  production  dunng  the  next
 10  years.”(42)

 That  at  the  end  of  the  motion,  the  foliowing
 be  added,  name'!y  :-

 “but  regret  that  there  is  no  mention  in
 the  Address  abou!  reformuiating  the
 policy  regarding  foreign  assistance  in
 view  of  utilising  50%  funds  during  the
 current  financial  year.”(é3)

 That  at  the  end  of  the  motion,  the  folliawing
 be  added,  namely:-

 “but  regret  that  there  ic  no  mention  in
 the  Address  about  fulfilling  the  prom-
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 the  Address  about  fulfilling  the  prom-
 ises  made  in  the  Constitution in  a  time
 bound  Programme.”(44)

 That  at  the  end  of  the  motion  ,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  formulating a  policy
 for  increasing the  production  during  the
 current  financial  year,  particularly  of

 of  transportation and  also  to  make  the
 products  produced  in  theses  sectors
 more  competitive  in  the  intemational
 market."(45)

 That  at  the  end  of  the  motion  in  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  implementing  a  time
 bound  Programme  for  employment  ori-
 ented  education  and  its  expansion.'(46)

 That  at  the  end  of  the  motion,  the  following
 be  added.  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  implementing  a  spe-
 Ciai  programme  for  the  development  of
 backward  areas  in  the  country  and
 bringing  them  at  par  with  other  areas.”
 (47)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  htere  is  no  mention  in
 the  Address  about  making  provision  of
 reservation  in  the  examination  being
 conducted  by  UPSC  on  the  basis  of
 Mandal  Commission  recommenda-
 tions."(48)

 That  at  the  end  of  the  motion,  the  following
 de  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  making  remedial
 Changes  in  the  present  admenistrative
 Structure  and  functioning  to  do  away
 with  matpractices  and  nepotism."  (49)
 [Engiish}
 SHRI  SUDHIR  (१:  |  beg  to  move  :

 7a  at  the  end  of  the  motion,  the  following
 26  added,  namely:-

 “but  regret  that  the  Address  fails  to
 condemn  strongly  the  fundamentalist
 forces  responsible  for  the  demolition  of
 the  Babri  Masjid.”(80)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  the  Address  fails  to
 correctly  assess  the  degree  of  danger
 the  vicious  communalism  may  bring  to
 the  society  at  large.”(81)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  the  sufferings  of  the  common
 people  due  to  the  price  rise  of  essential
 commodities  .”(82)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  the  Address  fails  to
 indicate  the  demenis  of  the  exist  policy
 pursued  by  the  Government.”(83)

 That  at  the  end  of  the  motion,  the  fotiowing
 be  added,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  strained  relations  between
 the  States  and  the  Centre  and  need  to
 restore  mutual  understanding  on  the
 basis  of  economic  panty  among  them-
 selves.”(84)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  the  address  fails  to  point
 out  the  basic  causes  of  the  industrial
 sickness  and  indicate  the  steps  to  be
 taken  towards  the  remedy."(85)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  inability  of  the  Gov-
 emmentto  prevent  atrocities  on  women
 in  the  country.”(204)
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 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regent  that  the  Address  fails  to
 mention  about  the  inactive  role  of  the
 Goverment  in  effecting  land  reforms
 to  prevent  atrocities  on  the  Scheduled
 Caste  and  Scheduled  Tribes
 people."(205)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  evil  effects  of  effects  of
 dechanalisation  of  the  import  and  distri-
 bution  of  petroleum  products.”(206)

 That  af  the  end  of  the  motion,  the  foliowing
 be  added,  namely:-

 “but  regret  that  the  Address  fails  to
 indicate  the  gravity  of  the  unemploy-
 ment  problem  and  the  remedial  mea-
 sures  there  for."(295)

 That  at  the  end  of  the  moxion,  the  following
 be  added.  namiely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  atrocities  perpetrated
 on  women  in  different  parts  of  the  coun-
 प.  (296)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regrent  that  the  Address  fails  to
 impiement  the  Directive  Principle  of
 compulsory  universal  education
 throughout  the  country.”(297)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret that  the  Address  fails  to  note
 the  sufferings  and  hardships  caused  to
 the  poor  peasants  due  to  hike  in  fertil-
 izer  prices.”(298)

 That  at  the  end  of  the  motion,  the  following
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 be  added,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  danger  posed  by  the  gangs
 of  poachers  to  the  rhinos  in  the  coun-
 try.”(299)

 That  at  the  end  of  the  motion,  the  following
 be  80060,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  failure  of  the  Government
 to  supply  good  quality  coal  to  the  power
 plants  of  the  States  in  time.”(300)

 That  at  the  end  of  the  motion  the  following  be
 added,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  steps  to  be  taken  to
 initiate  political  activities  in  Jammua
 and  Kashmir  to  solve  the  prob-
 lems."(592)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  hardship  being  faced  by
 the  Universities  in  the  country  because
 of  the  curtailment  of  grants  by  the  Union
 Government.”"(593)

 That  at  the  end  of  the  motion,  the  following
 be  addec,  namely:-

 “but  regret  that  the  Address  fails  to
 indicate  the  weakness  of  the  Govern-
 ment  in  persuading  international  com-
 munity  for  solving  the  Palestinian  prob-
 lems.”(594)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  Government's  sur-
 render  of  economic  soveriegnty  of  the
 country  to  the  IMF  &  World  Bank.’(595)

 SHRi  CHITTA  BASU(BARTAT)  :  |  beg
 to  move:

 That  at  the  end of  the  motion,  the  following
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 be  added,  namely:-

 “but  regret  that  the  Address  does  not
 reflect  the  realities  of  life  and  the  Indian
 Polity  of  today.”(86)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:-

 “but  regret  that  the  Address  does  not
 refer  to  the  failures  of  the  economic
 and  industrial  policies  adopted  by  the
 Government  under  the  pressure  of
 the  IMF  World  Bank.”(87)

 That  at  the  end  of  the  motion  the  follow-
 ing  be  added,  namely:-

 “but  regrent  that  the  Address  not  men-
 tion  about  the  urgent  neet  for  thereversal
 of  policies  which  are  anti-people  as  well
 as  harmful  to  the  interest  of  the  na-
 tion.”(88)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:-

 “but  gregret  that  the  Address  does  not
 spell  out  any  action  programme  to  fight
 the  menace  of  communalism.”(89)

 {  Translation}

 SHRI  BHOGENDRA JHA  (Madhubani)
 |  beg  to  move  :

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:-

 “but  regret  that  there  in  no  motion  in  the
 Address  about  providing  adequate  re-
 lief  in  Bihar  and  other  drought  prone
 areas  of  the  country.”(95)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  abouttaking  effective  steps
 tocomplete  multi-purpose  projects  over
 rivers  Koshi,  Kamla,  Bagmati,  Kamali
 and  Pancheswar  early  with  a  view  to
 control  bloods  to  irrigate  and  generat-
 ing  power."(96)
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 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  any  concrete  steps
 to  be  taken  for  acquiring  the  surpius
 land  from  ceiling  and  dsitributing  it
 amoug  the  landiess  by  the  end  of
 1993."(97)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  any  check  on  institu-
 tional  loans  from  banks  to  private  whole
 sale  traders  with  a  view  to  control  rising
 prices.”(98)

 [English]
 Shri  Chandrject  Yadav  (Azamgarh):

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address  makes  no
 mention  about  the  disastrous  results  of
 the  New  Economic  Policy  resulting  in
 large  scale  unemployment  rising  prices
 ot  ess@tial  commodities,  lock  outs,
 industrial  sickness  and  stagnation  in
 overali  development.”(115)

 That  at  the  end  of  the  motion,  the  followin  be
 added,  namely:-

 “but  regret  that  the  Address  has  not
 mentioned  about  the  concrete  steps
 being  taken  by  the  Government  to  pre-
 vent  the  communal  riots  and  to  promote
 peace  and  communal  harmony  among
 various  communities  in  the  coun-
 try."(116)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  failure  of  the  Gov-
 emment  to  take  efffective  steps  to  give
 27  per  cents  reservations  to  socially
 and  educationally  backward  classes
 and  to  make  provision  for  the  fulfilment
 of  their  quota.”(117)
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 That  at  the  end  of  the  motion,  the  following
 be  added,  namely».

 “but  regret  that  the  Address  makes  no
 mention  of  the  effective  measures  con-
 templated  by  the  Government  to  fulfil
 the  quota  of  SC/ST  which  remains
 unfulfilled  even  after  42  years  of  consti-
 tutional  provision.”(118)

 That  at  the  end  of  the  motion,
 the  following be  added,  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  concrete  steps  con-

 templated  by  the  Government  to  make
 a  provision  the  give  right  to  work  to
 every  citizen  of  the  country."(119)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  the  Address makes  no
 mention  about  the  steps  to  be  taken  by
 the  Union  Govemment  to  secure  so-
 cial,  economic  and  political  justice  to
 every  Indian  citizen  as  provided  in  the
 Preamble  of  Indian  Consfitution."(120)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namety:-

 “but  regret  that  the  Address  makes  no
 mention  about  the  removal  of  disparties
 between  different  regions,  communi-
 ties  and  different  sections  of  our  soci-
 ety."(121)

 That  अ  the  end  of  the  motion,  the  follqwing
 be  added,  namely:-

 “but  regret  that  the  Address does  not
 mention  about  the  effective  steps  to  be
 taken  to  eradicate  itereracy  in  the  coun-
 try  and  also  to  give  free  and  compulsory
 education  to  every  indian  child  below
 the  age of  14  as  directed  by  the  Su-
 preme  Cocst  of  india."(122)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namety:-
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 “but  regret  that  the  Address  makes  no
 mention  about  the  role  of  Government
 Of  india  to  achieve  total  disarmament in
 strengthening the  world  peace  and  the
 steps  being  taken  to  develop  economic
 cooperation  between  North  South  and
 South  South  countries."(123)

 [Translation}

 SHRI  MOHAN  SINGH  Deoria]:  |  beg  to
 move:

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  increasing  unem-
 ploymeni  problem  amoung  the  edu-
 cated  unemployed  youths."(66)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  any  effective  scheme
 to  be  formulated  by  Govemment  to
 provide  remunerative prices  to  the  farm-
 ers  for  their  produce  and  reducing  the
 prices  of  inputs  like  fertilizers,  pesti-
 cides,  electricity  and  irrigation  for  the
 benefit  of  farmers  in  the  country.”(167)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  formulating an  ef-
 fective  scheme  for  ameliorating the  con-
 dition  of  landless  agricultural labourers
 -  below  the  poverty  line  and  also
 the  poorest  of  the  poor.”(168)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  any  time  bound
 programme to  mnpove  the  condition  of
 Scheduled  Castes  and  Scheduied
 Tribes  with  a  resolve  to  clear  the  back-
 fog  of  reserved  quota  for  them  in  Gov-
 emment  jobs."(169)
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 That  at  the  end  of  the  motion,  the  folowing
 be  added,  namely.-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  rehef  measures
 to  be  provided  tc  the  minorities  and
 wearer  secticas  who  have  been  ruined
 inthe  recent  iarge  scale  communal  riots
 ल  the  country."(170)

 Tnat  at  the  end  of  the  mation,  the  following
 pe  added,  nameity:-

 “pul  regret  that  there  is  no  mention  in
 the  Address  about  proving  guidelines
 ice  irproving  the  ici  of  weavers  en-

 gas
 न  क  handloom  and  cottage  indus-

 5  and  salve  their  problem  of  fivel-
 hood.  (171)

 bat  eye  aah
 motion,  the  following

 “but  regret  that  there  is  no  mention  iri
 the  Address  about  increasing  the  in-
 coine-tax  exemption  amit  and  providing
 essential  consumer  commodities at  rea-
 sonable  prices  to  the  fixed  income
 groups  in  the  country.°(172)

 That  at  the  end  of  the  mation,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  nc  menton  in
 the  Address  aboui  any  plan  10  provide
 inexpensive  and  expeditious  justice  to
 the  masses."(173)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  removing  maiprac-
 tices  rampantin  administration  and  Gov-
 emment  Departments  and  to  clean  the
 body  politic."(  174)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  a  resolve  to  provide
 civil  erty  and  equality  before  law  to
 the  people.“(175}

 {English}

 SHRI  TARA  CHAND  KHANDELWAL
 (Chanani  Chowk):  |  beg  to  move’
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 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  nc  mention  in
 the  Address  of  holding  elections  of  the
 Delhi  Assembly  and  Municipal  Corpo-
 -ration.”(192)

 That  at  the  end  of  the  motion,  the  foliowing
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  fhe  need  to  check
 the  rising  prices  of  essential  commodi-
 ties.”(193)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  check
 the  terronsm  in  the  country."(194)

 That  at  the  end  of  the  motion,  the  following
 be  added.  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  to  seal  our  borders  with
 Bangladesh  and  Pakistan  to  check  the
 activities  of  the  inflitrators  who  are  en-
 gaged  in  disturbing  peace  and  commu-
 nal  harmony  in  the  country.”(195)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:-

 “but  regret  there  is  no  mention  in  the
 Address  about  to  check  unauthorised
 entry  of  Bangladeshis  in  our  coun-
 try."(196)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  abolition  of  bonded
 labour  in  the  country.”(197)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  provide
 Metro  railway  service  in  Dethi."(198)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-
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 “put  regret  that  there  is  no  mention  in
 the  Address  about  opening  of  new
 schools  and  colleges  in  Delhi.”(199)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  provide
 free  medical  facilities  in  remote  villages
 of  the  country.”(200)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  need  for  opening
 of  more  Medica!  Colleges  in  Delhi  to
 cope  with  the  increasing  demand  of  the
 people.”(201)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  creation  a  sepa-
 rate  Ministry  of  Interna!  Trade  to  guide
 the  traders  and  to  promote  internal
 trade  in  the  country.’(202)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  provide
 employment  to  the  millions  of  unem-
 ployed  in  the  country.”(203)

 SHRI  TARA  CHAND  KHANDELWAL:  |  beg
 to  move  :

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  steps  to  be  taken
 by  Government  to  minimise  malprac-
 tices  in  Government  Departments.
 (757)

 That  at  the  end  of  the  motion,  the  following
 be  added,  namely:-

 ‘put  regret  that  there  is  no  mention  in
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 the  Address  about  the  need  for  reduc-
 ing  the  inflow  of  black  money.”  (758)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  need  for  abroga-
 tion  of  Article  370  of  the  Constitution  in
 respect  of  Jammu  and  Kashmiir.”.  (759)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  be  hoid
 early  elections  to  the  fo:  states  as-
 semblies  i.e.  U.P.  Madhya  Pradesh
 Rajasthan  and  H.Pਂ  (760)

 That  at  the  end  of  the  motion  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 condemn  those  whe  disrespect  .the
 National  Flag  (tearing  and  burning}  in-
 citing  people  to  boycott  the  Republic
 day,  independence  Day,  etc.”  (761)

 That  at  the  end  of  the  motion,  the  folowing
 be  added  namely:-

 “but  regrat  that  there  is  no  mention  in
 the  Address  about  India’s  stand  with
 regard  to  the  Pakistan’s  regular  anti-
 India  propaganda,  encouraging  terror-
 ism  and  imparting  terrorist  training  10
 the  people.”  (762)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  infringement  of  Fun-
 damental  fights  particularly  the  free-
 dom  of  speech  and  holding  peaceful
 rallins  etc.”  (763)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  abolition  of  Sales
 Tax  in  Delhi  and  withdrawal  of  the  in-
 creased  Sales  Tax.”  (764)

 That  at  the  end of  the  motion,  the  following
 be  added  namely:-
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 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  destruction  of
 temples  in  Kashmir and  also  in  Pakistan
 and  Bangladesin  etc.,  and  need  for
 taking  up  the  matter  with  respective
 Govemments.”  (765)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  for  com-
 mon  Civil  Code  for  all  indians.”  (766)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  for  formu-
 lating  Humar:  Rights  Commission  in-
 stead  of  Minorities  Commission.”  (767)

 That  at  the  end  of  the  motion,  th@efollowing
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  family  planning
 Programme  for  one  and  all  irrespective
 of  casts,  creed  and  religion.”  (768)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  payment  of  equal
 compensation  to  the  riot  affected  per-
 sons  once  and  for  all.”  (769

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  early  construction  of
 Ram  Mandir  at  Ram  Janambhoomi  in
 Ayodhya  and  Babri  Masjid  outside
 Pachkosi  Parikarma.”(770)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  need  for  com-
 plete  ban  on  cow  slaughter  in  India.”
 (771)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  provide
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 justice  to  poor  litigants  at  cheaper  rates
 as  also  early  disposal  of  cases  in  the
 courts.”  (772)

 SHRIINDRAJIT  GUPTA  (Midnapore):  i  beg
 to  move:

 That  at  the  end  of  the  motion.  the  following
 be  added  namely:-

 “put  regret  that  the  Address  does  not
 mention  of  any  Programme to  revitalise
 the  Public  Sector  where  the  largest
 Capital  is  invested.”  (246)

 That  at  ihe  end  of  the  motion,  the  following
 be  added  nameiy:-

 “but  regret  that  he  Address  does  not
 mention  of  any  time  bound  programme
 to  reduce  the  heavy  foreign  debt  of
 India.”  (247)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  of  any  steps  to  be  taken  for
 checking  tax  evasion  and  generation  of
 black  money  which  is  the  root  cause  of
 continuous  rising  budget  deficit.  (248)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  does  not
 mention  about  the  need  for  enacting
 law  to  separate  politics  from  religion
 and  to  have  effective  law  to  check  use
 of  communalism  in  election  or  other-
 wise.”  (249)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  does  not
 mention  of  any  effective  measures  to
 be  taken  to  help  the  drought  affected
 Bihar.”  (250)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  does  not
 mention  of  the  need  for  creation  of
 Jharkhand  State.”  (251)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
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 mention  of  restructuring  the  Centre-
 State  relations  particularly  the  financiai
 aspect  in  view  of  the  fact  that  some  poor
 State  are  unable  to  meet  even  the  day-
 to-day  expenditure.”  (252)

 That at  the  end  of  the  mation,
 the  following

 be  added  namely:-
 “but  regret  that  the  Address  does  not
 mention  of  continuous  neglect  of  Khadi
 and  Gramodyog  so  favourite  to
 Gandhijee  and  also  on  which  depend
 several  taiksh  of  families.  (253)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “out  regret  that  the  Address  does  not
 mention  of  U.S.  penal  action  against
 ISRO  and  levying  of  heavy  taxes  on
 export  of  indian  medicines  to  USA.”
 (254)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention of  the  fact  that  demolition of
 Babri  Masjid  and  subsequent  events
 have  lowered  the  prestige  of  India  as
 well  as  Hindus  abroad.”  (255)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  of  any  time  bound  programme
 for  building  Sulabh  Sauchalayas  for
 women in  the  villages.”  (256)

 That  at  the  end  of  the  motion, the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  of  any  domestic  fuel  policy  for
 rural  areas  as  the  green  trees  are  being
 recklessly  destroyed  causing  heavy
 environmental  problem.  (257)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-
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 “but  regret  that  the  Address  does  not
 mention  of  communalising the  history
 and  other  text  books.”  (258)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  does  not
 mention  of  any  special  programme for
 the  development cf  Poverty  zone  con-
 sisting  of  Bihar.  Orissa,  and  Eastern
 U.P.  etc.”  (259)

 Thalia  रसद  :  the  mason,  oe  tioning be  added  namely:-

 ।  regret  tat  fie  Adress  see  nor
 mention  of  the  strong  movemeni

 launched  by  women  in  many  parts  of
 the  country  like  Andhra  Pradesh  and
 Haryana  particularty  for  fulfilling  the
 obligation  under  Articie  47  of  the  Con-
 stitution  to  have  prohibition to  check
 heavy  drinking  and  use  ‘of  injurious
 Grugs.”  (260)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 refer  to  the  serious  threat  of  communal-
 ism  and  the  need  for  an  action  pian  to
 root है  out.”  (261)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  of  the  spate  of  communal  riots
 broke  out  as  an  aftermath  of  the  demo-
 lition  of  Babri-masjid  at  Ayodhya  on
 December 6,  1992.”  (262)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  doesnot
 mention  about  the  serious  conse-
 quences  of  accepting  the  Dunkel  Draft
 on  trade  negotiations.”  (263)

 That  at  the  end of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
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 take.note  of  the  steeply  falling  value  of

 rupee  against  dollar.”  (264)
 +.

 That  at  the  end  of  the  motion,  the  following
 be  added.  namely:-

 “but  regret  that  the  Address  does  not
 take  note  of  the  widening  gap  of  the
 balance  of  payment  position."(265)

 That  at  the  end  of  the  motion,  the
 folowing be  added  namely:-

 “but  regret  that  the  Address  does  not
 take  note  of  the  ever  increasing  backlog
 of  educated  and  unemployed  persons
 due  to  the  increasing  rate  of  number  of
 unemployed  and  diminishing  rate

 of

 placement.”
 (266)

 That  at  the  end  of  the  motion,  the
 following be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  Govemment's  policy
 regarding  ।

 workers  participation  in  man-
 agement.”  (267)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 ‘but  regret  that  the  Address  does  not
 mention  about  the  need  to  make  “Right
 to  Workਂ  a  fundamental  right.”  (268)

 That  at  the  end  of  the  motion,  the
 following be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  any  National  Programme
 for  providing  old  age  pension  for  the
 aged  living  below  poverty  line.”  (269)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  need  for  a  Central
 legislation  for  the  welfare  of  the  agricul-
 tural  workers.”  (270)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret-that  the  Address  dows  not
 takes  serious  note  of  the  growing  inci-
 dents  of  atrocities  gn  women.”  (271)

 That  at  the  end  of  the  motion,  the  following
 be  added  namety:-

 “but  regret  that  the  Address  does  not
 mention  about  the  need  for  creation
 a  Uttarakhand  hill  state  consisting
 nine  hil  districts  of  UP  i.e.  Dehradun,
 Chamoli,  Pauri,  Garhwal,  Haridwar,
 Nanital,  Almora  and  Pithoragarh  con-
 sidering  the  fact  that  geographical  situ-
 ation,  social  problems  languages,  and
 culture  of  this.  hill  region  are  different
 from  those  of  other  parts  of  U.P.  (272)

 +  That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 take  serious  note  of  the  ever  increasing
 public debt  of  the  country both  intemal
 and  extemal  and  need  to  pass  a  legis-
 lation  to  limit  the  public  debt  to  a  certain
 percentage of  the  gross  domestic  prod-
 uct.”  (273)

 That  at  the  end  of  the  motion,
 the  following be  added  namely:-

 “put  regret  that  the  Address  does  not
 express  serious  concem  over  the  short-
 age  and  exorbitant  rise  in  prices  of  life-
 saving  drugs  and  need  to  take  effective
 measures  to  make  effective  méasures
 to  make  life-saving drugs  easily  avail-
 able  at  reasonable  prices.”  (274)

 That  at  the  end  of  the  motion,  the  following  .
 be  added  namely:-

 “put  regret  that  the  Address  does  not
 express  serious  concem  over  the  large
 scale  retrenchment  of  employees  in
 public  sector  and  sharp  dectine  in  em-
 ployment  opportunities  as  a  result  of
 the  Implementation  of  the  new  eco-
 nomic  policy.”  (275)

 That  at  the  end  of  the  motion,  the  following
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 be  added  namely:-

 “put  regret  that  the  Address  does  not
 express  serious  concem  over  the  delay
 in  the  creation  of  separate  tribal  State
 comprising  Adivasi  dominated  areas  of
 chhotanagpur and  Santhal  Parganas  in
 Bihar.”  (276)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 express  serious  concem  over  fast  de-
 clining  employment  opportunities  for
 SC  &  ST  candidates  in  public  sector
 undertakings  including  banks,  Insur-
 ance  companies,  hotels  and  tourism  as
 a  consequence  of  the  new  industrial
 and  economic  policy  which  is  more  for
 privatisation  thereby  restricting  the
 scope  of  availing  reservations.”  (277)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  despite  Security  Scame
 involving  thousands  of  crores  of  rupees
 there  is  no  mention  in  the  Address  of
 any  programme  to  check  malipractices
 which  is  eating  the  vitals  of  our  national
 life.”  (510)

 SHRI  NIRMALKANTICHATTERJEE  (Dum-
 dum)  |  beg  to  move:

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  the  fact  that  the  growth  in
 foreign  exchange  feserves  is  due  to
 further  borrowings  from  world  bank  and
 |.M.F.”  (373)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  the  main  source  of  our  crisis
 i.e.  imbalance  in  our  foreign  trade  con-
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 tinues  to  be  grave.”  (374)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  nexus  between  current
 economic  policies  and  the  securities
 scam.”  (375)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 highlight  the  dependence  of  the
 country’s  on  IMF  world  bank,  foreign
 Multinationals  and  national  monopolies
 because  of  the  Govemment'’s  so-called
 economic  reforms  ‘and  liberalisation.”
 (376)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to  take
 note  of  making  the  Indian  Foreign  policy
 subservient  to  U.S.  implementalism.

 “

 (377)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to  take
 note  of  Govemments  failure  to  ensure
 Education  upto  the  age  of  14  years  as
 a  fundamental  right.  (378)

 PROF.  MALINI  BHATTACHARYA  (Jadav
 Pur):  |  beg  to  move:-

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  Address  does  not  men-
 tion  about  the  failure  of  the  Govemment
 to  control  price  rise.”  (379)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  failed  to
 mention  that  wowing  to  unprecedented
 liberalisation  of  import,  there  is  going  to
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 be  crisis  in  Balance  of  Payment  posi-
 tion.”  (380)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  there  is  no  mention  in
 the  Address  about  the  need  to  make
 small  savings  more  attrative  as  against
 Mutual  funds.  (381)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  failure  of  the  Gov-
 emment  to  protect  the  Babri  Masjid  at
 ayodhya.”  (382)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  atrocities  being  committed
 on  women>”

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Adress  fails  to  men-
 tion  about  the  increased  number  of
 dowry  deaths  in  the  country  particularly
 in  Delhi.”  (384)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  communal  situation
 prevailing  in  different  parts  of  the  coun-
 try.”  (385)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  that  a  number  of  workers  are
 unable  to  join  their  duties  in  large  indus-
 trial  sectortill  how  particularly  in  Bombay
 after  communal  riots.”  (386)

 That  at  the  end  of  the  motion,  the  following
 be  added  namety:-

 President's  Address  -

 “but  regret  that  the  Address  fails  to
 mention  that  Budgetary  support  ।  be
 given  to  the  public  sector  undertak-
 ings,”  (387)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely--

 “but  regret  that  the  Adress  fails  to  men-

 Draft  any  decision  is  taken  thereon>”
 (490)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  tiie  failure  of  the  Gov-
 emment to  extinguish  fire  in  100  coal
 mines  in  Jharia  in  Bihar, in  अबं  in
 West  Bencal  and  in  Machya  Pradesh
 thus  salve  jing  mifions of  coal  valued  at
 rupees 1  00  crores.”  (491)

 That  at  the  end  of  the  motion,  the  folowing
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  fafure  of  the  Gov-
 emment  to  set  up  Damodar  Action  Pian
 on  the  line  of  Gange  Action  plan.”  (432)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  implement  the  recommen-
 dation  made  inthe  Report  ofthe  Ghaioar
 Committee  on  Revivai  of  Sick  Puiblic
 Sector  Industries set  up  by  the  Laboar
 Ministry."(4S3)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  ह
 mention  about  the  failure  to  implement
 the  Report  of  the  Lak  our  Ministry's
 Committee on  Rural  Laboumers.”  (494)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-
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 “but  regret that  the  Address  fails  to
 mention  about  the  failure  to  initiate  full-
 fledged  land  reforms  in  the  country.”

 +  (495)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  protect  and  promote  the
 interest  of  children.”  (496)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 "but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 ernment  to  achieve  full  literacy.”  (497)

 That  at  the  end  of  the  motior:,  the  following
 be  added  namely:-

 “but  regret  that  the  Adress  fails  to  men-
 tion  about  the  failure  of  the  Government
 to  revive  and  modemise  lISCO.”  (498)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Adress  fails  to  men-
 tion  about  the  failure  to  prevent  acci-
 dents,  including  fatal  accidents,  on  rail-
 ways,  highlight  of  which,  is  fatal  acci-
 dent  met  by  Rajdhani  Express.”  (499)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  improve  improve  safety  and
 welfare  in  coal  mines  and  other  mines
 of  the  country.”  (500)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  concede  the  Vill  national
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 conference on  Safety  in  Mines.”  (501)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emmentto recognise  CLW  labour  Union
 and  RPF  Association.”  (502)

 That  at  the  end  of  the  motion, the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  implement  the  recommen-
 dations  of  majority  trade  unions  on
 Trade  Union  Recognition and  Industrial
 Relations.”  (503)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that.  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  prevent  de-nationaksation
 of  coal  industry.”  (504)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  re-instate  discharged  rail-
 way  workers  in  spite  of  admission  of  the
 Govemment  to  do  so.”  (505)

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  |  beg to  lay;

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  need  to  implement
 the  Longowal  Award  within a  definite
 time  frame  of  not  more  than  one  year.”
 (399)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  does  not
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 mention  about  the  fadure  of  the  Gov-
 -  to  prevent  the  demolition of

 Babri  Masjid  at  Ayodhya  on  6th  Decem- ber,  1992."  (400)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  ragret  that  the  Address  does  riot

 That  at  the  end  of  the  motion,  the  following
 be  added  namety:-

 “put  regret  that  there  is  no  mention  in
 the  Address  about  the  failure  of  the
 Government  to  prevent  the  construc-
 fion  of  the  so-catied  temple  at  the  site  of
 the  mosque.”  (402)

 That  at  the  end  of  the  motion,  the  following
 be  added  nanraly:-

 “but  regret  that  the  Addres  does  not
 mention  abort  the  faiture  of  the  govern-
 ment  to  obtain  a.decision  of  the  su-
 preme  court  under  article;  -3  (2)  of  the
 constitution  on  all  matters  which  are
 now  pending  Gefore  different  courts  of
 faw.”  (१03)

 That  at  the  and  of  the  motion,  the  following
 be  added  namely:-

 “but  -०  thatthe  Address  does  not
 rnenion  about  the  postponment of  the
 elections  to  the  Tripura  Legislative As-
 sembly  which  is  a  clear  indictment of
 the  State  Government, and  abpuit  the
 need  for  imposition of  the  President's
 Rule  in  the  State  of  Tripura  at  an  early
 date.”  (686)

 SHRI  AJOY  MUKHOPADHYAY:  ।  beg
 to  move:

 That  at  the  end  of  the  motion, the  following
 be  udded  namety:-

 “Dut  regret thet  the  Addres fails  to  men-
 tion  about  the  -  of  goverment ic
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 protect  Babri  masjid.”

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  falls  to
 mention  the  fundamentalist  forces  re-
 sponsible  for  demolition  of  Babri  Masjid
 and  country-wide  communal  riots.”
 (412)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fais  to
 mention  about  the  failure  of  the  of  the
 Govemment  to  start  effective  political
 process  to  combat  terrorism  in  Jammu
 and  Kashmir.”  (414)

 That  at  the  end  of  the  motion,  the  folowing
 be  added  namely:-

 “but  regret  that  the  Adress  fails  to  men-
 tion  about  the  lack  of  initiative  to  imple-
 ment  Rajiv-Longwal  Accord.”  (415)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  inability  of  Govern-
 ment  to  stop  the  biggest  ever  scandal  in
 securities  transactions  of  the  banks
 and  financial  Institutions.”  (416)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  the  failure  of  the  Goverment
 to  check  rise  in  prices  of  essential  com-
 modities."(417)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  that  the  mosque  would  be  built
 on  the  site  of  the  demolished structure
 at  Ayodhya.”  (418)

 That  at  tne  end  of  the  motion,  the  following
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 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  unhelpful  attitude  of
 the  Government  in  regard  to  the  resto-
 ration  of  subsidies  on  food  articles.”
 (419)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 ernment  to  tackle  the  growing  unem-
 ployment  problem.”  (420)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention,  the  inability  of  the  Govem-
 mentto  implement  radical  land  reforms.”
 (421)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  tc
 mention  about  the  Failure  of  the  Gov-
 emment  म  regard  to  take  positive  sieps
 to  stop  industrial  sickness.”  (422)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  in  regard  to  procurement  of
 foodgrains.  (423)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 ‘but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  in  strengthening  the  Public
 Distribution  system.”  (424)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-
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 “but  regret  that  the  Address  fails  to
 mention  about  the  inability  to  protect
 the  economic  sovereignty  of  the  coun-
 try.”  (425)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  need  to  reinstate
 those  Railway  employees  who  were
 dismissed  under  Rule  14(2)  and  in
 whose  favour  either  High  courts  or  CAT
 (Central  Administrative  Tribunal)  have
 given  favourable  judgements.”  (427)

 SHRI  HARDHAN  ROY:  !  beg  to  move;

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  iails  to
 mention  about  the  hike  in  administred
 prices  of  coal  and  sugar  and  inircduc-
 tion  of  dual  pricing  of  kerosene  and  LPG
 onthe  eve  of  the  Budget  Sessicai:  and
 by-passing  the  pariiamerit.”  (428)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  prevent  and  control  ‘the
 comrnunz:  rots  in  various  parts  of  the
 country.  (423)

 That  at  the  end  of  the  motion,  the  felleveinu
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the  Gov-
 emment  to  protect  the  babri  madijia
 which  was  demolished  on  6th  Decem-
 ber,  1992.  “

 (430)

 That  at  the  end  of  the  motion,  the  foliowing
 be  added  namely:-

 “but  regret  that  the  Acdiess  fails  to
 mention  about  the  faiture  of  the  Gov-
 ernment  to  provide  budgetary  support
 tc:  the  public  sector  undertakings.”  (431;
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 That  at  the  end  of  the  motion,
 the  following be  added  namely:-

 “but  regret  that  the  Address  does  not
 mention  about  the  need  to  strengthen
 public  distribution  system  in  view  of  rise
 in  prices  of  essential  commodities.”
 (432)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  rise  in  prices  of
 essential  commodities.”  (433)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  distortion  of  historical
 facts  in  the  text  books  in  certain  States.”
 (434)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  atrocities  are  com-
 mitted  on  SC/ST  including  backward
 classes  in  different  parts  of.the  coun-
 try.”  (435)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  in  the  Address  there  is
 no  mention  about  the  atrocities  are
 committed  on  women  including  bride
 buming  in  different  parts  of  the  coun-
 try.”  (436)

 That  at  the  end  of  the  mation,  the  following
 be  added  namely:-

 but  regret  that  the  Address  fails  to
 mention  large  scale  lan:  subsidence
 which  are  taking  place  in  Raniganj-
 Asansol  area  due  to  unscientifio  coal
 mining  and  there  is  urgent  need  to  save
 the  life  and  property  of  the  people  of

 that.area.  (437)
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 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  seritious  unemploy-
 ment  problem  of  the  country  and  which
 is  growing  day  by  day  due  to  the
 Govemment’s  policy.”  (438)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret.  that  the  Address  fails  to
 mention  that  there  is  urgent  need  to
 withdraw  the  Exit  Policy  and  Mew  In-
 dustrial  Policy  the  interest  of  the  coun-
 try.”  (439)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  need  to  examine  the
 Dunked  Draft  before  a  decision  is  taken
 thereon.  (440)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 but  regret  that  the  Address  fails  to
 mention  about  the  large  scale  sick  in-
 dustrial  units  and  its  number  are  in-
 creasing  day  by  day  thereby  increasing
 the  number  of  unemployed  persons  of
 the  country.”  (441)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “put  regret  that  the  Address  fails  to
 mention  about  the  large-scale  retrench-
 ment  of  workers,  lock-cuts,  closures  in
 a  large  number  of  industrial  units  of  the
 country  and  failed  to  protect  the  interest
 of  the  workers.  (442)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  that  there  is  urgent  need  for
 modernisation  of  ISCO,  West  Bengal
 which  is  pending  for  time.”  (443)
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 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  that  there  is  need  for
 modemisation  of  Refractory  and  Ce-
 ramic  units  of  Bum  Standard  Company
 Ltd.;  Cycle  Corporation  of  india,  Bharat
 Ophthalmic  Class  Ltd.;  MAMC,  Reha-

 ’*bilitation  Industrial  Corporation.”  (444)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  the  need  for
 modemisation  of  engineering  units  of
 Bharat  Bharti  Udyog  Ltd.”  (445)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  that  after  imposing  ban  on
 Certain  organisation, they  are  till  active
 as  before  the  ban."(446)

 That  at  the  end  of  the  motion,  the  following
 be  added  namely:-

 “but  regret  that  the  Address  fails  to
 mention  about  modemisation of  NTC
 mills.”  (447).

 DR.  SUDHIR  RAY  (Burdwan):  |  beg  te
 move:

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  anything  regarding  imple-
 mentation  of  land  reforms
 Programme."(455)

 “That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  the  necessity of  prevent-
 ing  Wedded  ।  0

 deaths."(456)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to

 mention  anything  regarding

 That  at  the  end  of  the  motion, the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to mention  increasing  atrocities  on
 Daltis,  Harijans and  Girjans.”(458)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to

 tion  of  Rajiv  Longowai  Accord
 ."(459)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  the  need  for  worker's  par-
 ticipation in  Management."(460)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  the  need  for  speedy  imple-
 mentation

 of  the  Sarkaria
 ‘  recommendation on

 Centre-State  Relations.”(461)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  the  danger  of  capitation

 fee  charged  in  colleges.” (462)

 ।  at  the  end  of  the  motion,  the



 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  the  mounting  unemploy-
 ment  problem  in  the  country."(463)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  the  problem  of  chialdlabour
 in  the  country."(464)

 That  at  the  end  of  the  motion  ,  thé
 following be  added,  namely:

 ‘but  regret  that  the  Address  fails
 mention  the  urgent  need  of  proper
 tepair  and  maintenance of  National,
 Highways  .(465)

 -  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “put  regret  that  the  Address  fails  to
 mention  the  need  of  a  National
 Drug  Policy.”(466)

 That  at  the  end  of  the  motion  ,  the
 following be  added,  namely:

 “but  regret  that  the  Address  fails to
 mention  the  danger  of  Dunkel
 Draft.”(467).

 That  at  the  end  of  the  motion,  the
 following be  added  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  failure  of  the
 Government to  prevent  the  demo-
 ition  of  Babri  Masjid  at  Ayodhya  on
 6-12-1992."(468)

 ।  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  does
 “not  mention  about  the  failure of
 the  Government to  prevent  the
 construction of  the  so-called  temple
 -  -  of  the  mosque  at  Ayodhya
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 which  was  demolished by  commu-
 nal  forces.”(469)

 [Translation

 PROF. RASA  SINGH  RAWAT  (Ajmer):
 [beg to  move:

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 Pradesh,  Himachal  Pradesh  and

 Madhya  Pradesh.”  (533)

 That at  the  end  of  the  motion,  the
 following be  added  ,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  the  attempts
 of  Government to  divide  the  coun-

 munities and  thereby  create  dis-
 content among  people.”  (534)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  getting  a
 fresh  mandate  in  view  of  the  senti-
 ments  of  crores  of  people.”(535)

 “That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about the  concrete

 outside  the
 mosque

 Panchkosi
 Parikrama."(536)

 That  at  the  end  of  the  motion,”  the
 following  be  added ,  namely:

 “but  regret  that  there  is  no  mention
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 in  the  Address  about  the  failure  of
 the  Government to  implement  the
 unifomm Civ  Code.”  (537)

 That  at  the  end  of  the  motion  ,  the

 President's  Address  680
 following  be  added  namely:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  the  failure  of
 the  Goverment  to  implement the

 following be  added,  namely:  recommendations  of  the  Mandal
 Commission."(905)

 “but  regret  that  there  is  no  mention
 in  the  Address  about  the  steps  to  That  at  the  end  of  the  motion,  the
 be  taken  to  check  smuggling,
 inffteration  and  terrorism  particu-
 larly  in  border  areas  of  the  coun-

 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 try.”(900)  in  the  Address  about  the  failure  of

 the  Govemment  to  provide  au-
 That  at  the  end  of  the  motion,  the  tonomy  to  electronic  media  by  en-

 following  be  added,  namely:  forcing  the  Prasar  Bharati  (Broad-
 casting  Corporation  of  India)  Act,

 “bul  regret  that  the  re  is  no  mention  1990."(906)
 in  the  Address  about  the  need  to
 provide  jobs  to  every  hand,  due  That  at  the  end  of  the  motion,  the
 wages  to  every  worker,  water  to  following  be  added,  namely:
 every  field,  shelter to  every  person
 and  other  basic  requirements  to  “but  regret  that  there  is  no  mention
 every  person  in  the  country.”  (901)  in  the  Address  about  the  failure  of

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 the  Government  to  make  the  coun-
 try  self  relaint  in  the  oil  sector.”
 (907)

 “but  regret  that  there  is  no  men-
 That

 at  the  end  of  the  motion,  the
 tioning  the  Address about  the  fail-
 ure  of  the  Government  to  check
 mass  scale  irregularities in  the  se-
 Curifies in  the  country.”  (902)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 following  be  added,  namely:

 “but  regret  that  there  is  no  men-
 tioning  the  Address  about  the  con-
 stant  failure  of  the  Govemment  to
 check  the  rising  prices  and  to  fulfill
 the  assurances  given  to  the
 people.”(908)

 “but  regret that  there  is  no  mention
 in  the  Address  about  the  need  for  [English]
 holding  elections  to  legisiative  As-  .

 semble  of  Defhi  and  Municipal  SHRI  JITENDRA  NATH  DAS
 Corporation.”(903)  (Jalpaiguri):  |  beg  to  move:

 That  at  the  end  of  the  motion,  the  That  at  the  end  of  the  motion,  the
 following  be  added,  namely:  following  be  added,  namely:

 “but  regret that  there  is  no  mention  “put  regret  that  there  is  no  mention
 im  the  Address  about  the  failure  of  is  the  Address  about  the  abnormal
 the  Govemment  to  check  the  in-  rise  in  prices.”  (596)
 creasing  population  in  the  country.
 “(904)

 That  at  the  end  of  the  motion  ,  the
 That  at  the  end  of  the  motion,  the  ।  following be  added,  namely:
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 “but  regret  that  there  is  no  mention  ‘but  regret  that  there  is  no  mention
 in  the  Address  about  inclusion  of  in  the  Address  about  the  problem
 “Right  to  Workਂ  as  a  fundamental  of  the  farmers  due  to  the  rise  in
 right  in  the  Constitution  of  India.  prices  of  fertilizer.”  (603)
 (597)

 That  at  the  end  df  the  motion,  the
 That  at  the  end  of  the  motion,  the  _  following  be  added,  namely:

 following  be  added,  namely:
 “but  regret  that  there  is  no  mention

 “put  regret  that  there  is  no  mention  in  the  Address  about  the  exact
 in  the  Address  about  land  re-  places  in  Ayodhya  there  Mosque
 forms.”(598)  and  Temple  will  be  constructed  by

 the  Govemment."(604)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:  SHRI  RAM  VILAS  PASWAN:  (Rosera)
 |  beg  to  move:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  the  need  for  That  at  the  end  of  the  motion,  the
 distribution  of  14  essential  com-  following  be  added,  namely:
 modities  at  fixed  price  throughout
 the  country  through  Public  Distri-
 bution  system.”  (599)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  about  providing  uniform
 and  free  education  to  all  children.
 (600)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  fails  to
 mention  about  the  failure  of  the
 Goverment  0  bring  down  the
 prices  of  essential  committees  tc
 1990  level  as  promised  by  the
 Government.  ।

 (601)

 That  at  the  end  of  the  motion  the
 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 in  there  Address’  about
 reorientation  of  the  Centre  State
 shares  in  the  total  economy  of  the
 country.”  (602)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  the  drastic
 results  of  the  New  Economic  Policy
 causing  large  scale  unemployment,
 abnormal  rise  in  crices  of  essential
 commodities,  industrial  sickness
 and  lack-outs  and  stagnation  in  the
 overall  development.”(687)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  makes,
 no  mention  of  the  communal  vio-
 lence  in  the  country  weakening
 country’s  economy  and  the  mea-
 sures  taken  by  the  Union  Gavern-
 ment  to  prevent  it  and  to  promote
 communal  harmony  among  vari-
 ous  communities.  “(688)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  makes
 no  mention  about  the  failure  of  the
 Govemment  te  take  suitable  steps
 to  give  27  par  cent  reservation  to
 socially  and  educationally  back-
 ward  classes  and  to  make  provi-
 sion  for  the  fulfillment of  their  quote.”
 (689)
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 That  at  the  end  of  the  motion,  the

 following be  added,  namely:
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 following  be  added,  namely:

 “but  regret  that  the  Address  makes
 ‘but  regret  that  the  Address  does  no  mention  about  the  Government
 not  mention  about  the  measures  policy  to  remove  the  regional  dis-

 by  the  Govemment  Parities  in  the  country  and  to  raise
 per  capita  income  in  the  backward
 areas.”  (695)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 That  at  the  end  of  the  motion,  the  follow-
 ing  be  added,  namely:  “but  regret  that  the  Address  makes

 no  mention  about  Govemment's
 “but  regret  that  the  Address  makes  industrial  and  economic  policies
 no  mention  about  the  steps  taken  adapted  under  the  dictates  of  the
 by  the  Goverment  to  gave  right  to  IMF  and  World  82९."  (696)
 work  to  every  citizen  of  the  coun-
 try.”  (691)  [Translation]

 That  at  the  end  of  the  motion,  the  follow-
 ing  be  added,  namely:

 “but  regret  that  the  Address  does
 not  make  any  mention  about  the
 steps  contemplated by  the  Union
 Government and  the  State  Gov-
 emments  to  secure  social  eco-
 -८  and  polatical justice  to  the
 Indian  citizens  as  provided  in  the
 Preambie of  the  Constitution.”(692)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 Cation  to  children  up  to  the  age  of
 14  years.”  (693)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  the  Address  makes
 no  mention  about  providing  ad-
 equate  relief to  Bihar  to  meet  the
 acute  drought  conditions  in  the
 State.”  (694)

 That  at  the  end  of  the  motion, the

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  creation  of  a
 “Uttrakhand  state”.  (697)

 That  at  the  end  of  the  motion.  the
 following be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  that  the  judgement
 of  Supreme  Court  on  16th  Novem-
 ber,  1993  regarding  Mandal
 Commission's  recommendations
 would  not  be  applicable to  employ-
 ees  belonging to  Scheduled  Castes
 and  Scheduled  Tribes.”  (698)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  the  needs  for
 referring  the  ngatter  of  Ramjanam
 Bhoomi  Babri  Masjid  to  Supreme
 Court  under  Article  138(2)  of  the
 Constitution.”"(909)

 That  at  the’  end  of  the  motion,  the
 following be  added,  namely:

 ‘but  regret  that  there  is  no  mention
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 in  the  Address  about  creation  of  a
 separate  Vidharbha  State.”  (910)

 [English

 SHRI  BRAJA  KISHORE  TRIPATHY:  |
 beg  to  move:

 That  at  the  end  of  the  motion,  the
 following be  added,-«namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  failure  of  the
 Government, to  check  the  increas-
 ing  rural  poverty  and  resultant
 worsening  quality  of  life  in  rural
 areas  and  to  take  measures  ७0
 reverse  the  trend  at  Nationa!
 level.”(699)

 That at  the  end  of  the  motion, the
 following be  added,  namely:

 ‘but  regret  that  the  Address  faits  to
 mention  about  the  resolve for  pro-
 viding  water  to  every  field,  employ-
 ment  to  every  man,  education  to
 every  child  and  medicine to  every
 patient.”  (700)

 That  at  the  end  of  the  motion,:  the
 following be  added,  namely:

 ‘but  regret  that  the  Address  fails  to
 mention  about  the  inclusion  of

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  the  need  to
 take  note  of  the  fact  that  the  so
 Called  increase  in  foreign  exchange
 reserve  is  only  due  to  extemal

 borrowings.”  (702)

 That  at  the  end  of  the  motion,  the
 folowing be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  the  need  to
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 take  note  of  the  huge  national  and
 intemational  debt  with  its  baneful
 affects.”  (703)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 ‘but  regret  that  the  Address does
 not  express  concern  over  the  con-
 tinued  rise  in  prices  of  essential
 commodities  and  does  not  men-
 tion  about any  effective  measures
 to  check  the  same.  ।

 (704)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  the  surrender
 of  the  Govemment  to  the  IMF  and
 World  Bank  through  the  new  in-
 dustrial,  Fiscal  and  Trade  Policies.”
 (705)

 That  at  the  end  of  the  motion,  the
 following  be  added  namely:

 ‘but  regr&t  that  there  is  no  mention:
 in  the  Address  to  show  concem
 over  growing  unemployment  prob-
 हवा .(706)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 ‘but  regret  that  there  is  no  mefition
 in  the  Address  about  the  deterio-
 rating  law  and  order  situation  in  the
 country.”  (707)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 ‘but  regret  that  there  is  no  mention
 in  the  Address  about  non-imple-
 mentation of  land  reforms  and  Land
 Ceiling  Act  in  many  States  in  the
 country.'(708)

 That  at  the  end  of  the  motion,  the
 following be  added,  namely:

 “but  regret  that  there  is  no  mention
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 in  the  Address  about  the  collapse
 of  Public  Distribution  System
 throughout  the  country.”  (709)
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 in  the  Address  about  a  time.  bound
 programme  for  enacting  a  legisla-
 tion  for  comprehensive  and  sys-
 tematic  electoral  reforms.”  (715)

 That  at  the-end  of  the  motion,  the
 following  be  added,  namely:  That  at  the  end  of  the  motion,  the

 following  be  added,  namely:
 ‘but  regret  that  there  is  no  mention
 in  the  Address  about  comprehen-
 sive  legislation  providing  for  pay-
 ment  of  minimum  wages  to  land-
 less  labourers.”  (710)

 “but  regret  to  mention  in  the  Ad-
 dress  about  the  need  to  check
 corruption  at  higher  level.”  (716)

 That  at  the  end  of  the  motion,  the
 That  at  the  end  of  the  motion,  the  following  be  added,  namely:

 following  be  added,  namely:

 ‘but  regret  that  the  Address  fails  to
 mention  about  the  need  for  impie-
 mentation  of  the  major  recommen-
 dations  of  the  Sarkaria  Commis-
 sion  for  restructuring  the  Centre-

 “put  regret  to  mention  in  the  Ad-
 dress  about  any  assurance  to  pro-
 vide  special  assistance  to  Orissa
 to  overcome  its  economic  back-
 wardness.’  (717)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 State  relations.”  (711)

 That  at  the  end  of  the  :motion,  the
 following  he  added,  namely:  ‘but  regret  that  there  is  no  mention

 “put  regret  that  in  the  Address  fails
 to  mention  about  the  need  to  give
 more  powers  to  the  States.”(712)

 inthe  Address  about  the  revision  of
 the  Royalty  on  Coal,  payable  to
 States  of  Orissa,  Bihar,  West  Ben-
 gal,  Madhya  Pradesh  in  order  to
 achieve  sustained  economic

 That  at  the  end  of  the  motion,  the  growth  in  these  States.”  (718)
 following  be  added,  namely:

 [  Translation)
 “put  regret  that  the  Address  does
 not  mention  about  the  growing  /6-  SHRI  DAU  DAYAL  JOSHI  :(Kota)  |  beg
 gional  and  economic  disparities  to  move:
 among  the  States  in  the  country
 and  Govemment's strategy  to  solve
 the  problem.”  (713)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 That  at  the  end  of  the  motion,  the  “but  regret  that  there  is  no  mention
 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  the  mea-
 sures  to  control  the  natural  calami-
 ties  in  the  country,  particularly  in
 Orissa.”  (714)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention

 in  the  Address  about  providing
 special  central  assistance  for
 greening  and  developing  of  Aravali
 mountain  range  of  Rajasthan.”
 (795)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  providing
 special  central  assistance  to  State
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 Government  to  check  soilt—ero-
 sion  and  expanding  desert  in
 Rajasthan.”  (796)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  opening  of
 Navodaya  Vidyalayas  in  each  Dis-
 trict  of  Rajasthan.”(797)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  clearing  one
 more  irrigation  project  on  river
 Chambal  in  Rajasthan.”  (798)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  opening  a
 Kendriya  Vidyalaya  in  Kota  city.”
 (799)

 That  at  the  end  of  the  motion,  the
 foilowing  be  added,  namely:

 “put  regret  that  there  is  no  mention
 inthe  /  atress  abcut  declaring  Dara
 sanciuary  of  Kota  in  Rajasthan  as
 national  wildiite  sanctuary.”  (800)

 That  at  the  end  of  the  moticn,  the
 iollowing  be  added,  namely:

 ‘but  regret  that  there  is  no  mention
 in  the  Address  about  providing
 central  assistance  and  ciearing  the
 proposed  irrigation  scheme  9  Me-
 dium  Irrigation)  in  Bundi  District  of
 Rajasthan.”  (801)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 ‘put  regret  that  there  is  no  mention
 in  the  Address  about  providing
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 central  grants  for  the  renovation  of
 fifth  century  temples  of  archaeo-
 logical  importance  situated  in  Kota
 District  of  Rajasthan.”  (802)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “put  regret  that  there  is  no  mention
 in  the  Address  about  providing
 sufficient  central  assistance  to  solve
 the  problem  of  drought  conditions
 permanently  which  occur  every
 year  in  Rajasthan.”  (803)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the.  Address  about  formulating
 any  central  scheme  for  setting  up
 petrochemical  industry  in  Kota  Dis-
 trict  of  Rajasthan.”  (604)

 That  at  the  end  of  the  mction,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  about  opening  of  a
 Hospital  with  a  capacity  of  50  beds
 in  Kota  District  of  Rajasthan  forthe
 welfare  of  bidi  workers  with  the
 assistance  of  Central  Government.”
 (805)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  mention
 in  the  Address  of  wide  spread  re-
 sentment  caused  by  the  Pre  bud-
 get  increase  in  the  prices  of  sugar
 and  coal.”(806)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 ‘but  regret  that  there  is  no  mention
 in  the  Address  about  construction
 of  a  building  for  a  post  office  in  Kota
 District  of  Rajasthan.”(807)


